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,, _SENTRAL ADMINISTRATIVE TRIBUNAL
\{_09,? ?;\)\ﬁ ERNAKULAM BENCH
D" 0A 29, 67,87, 113, 126, 137, 181, 212, 266, 268,

269,.277,.281,299, 300, 301, 302, 303, 319, 325,
326,327, 328,329, 331, 333, 344, 345, 346, 347,
348,350, 351, 352, 353, 354, 355, 356, 357, 358,
359,362, 363, 364, 366, 368, 369, 370,371,372,
373,380, 381, 384, 386, 388, 390, 392, 393, 394,
395,400, 404, 406, 413, 423, 444,453, 488, 492,
~§99,507,509,5¥0,557,566,567,580,582,601,
634,635,791,822,880,898,904,905,939,942,
952, 1100, 1202, 1225 of 2013.

Thursday, this the 6" day of March, 2014

CORAM:
Hon'ble Mr.Justice A.K.Basheer, Judicial Member
Hon'ble Mr.K.George Joseph, Administrative Member

1.
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OA 29/2013

C.H. Mohammed Yasin

S/o Kidavu Koya,.

Chamayath House, Kiltan Island,

Union Territory of Lakshadweep-682 558

1.P.Latheef

S/0 Atteka

Thiruvathapura, Kiltan Island,

Union Territory of Lakshadweep-682 558 Applicants

(By Advocate: Mr.S.habu Sreedharan)

(W8]

Versus

‘Union Territory of Lakshadweep represented by

the Administrator, Kavarathi Island-682 555

The Director of Panchayath
Union Territory of Lakshadweep
Kavarathi Island-682 555

T'he Chairperson
Village (Dweep) Panchayath
Kiltan Island, Union Territory of Lakshadweep-682 558



4. The Executive Officer |
| anlage (Dweep) Panchayath _ .
; Klltan Island “Union Territory of Lakshadweep-682 558 '

"Gb.i/’emmen.t Senior Secondary School
Kiltan Island. - ~ ,
Umon Fellltoxy of [Lakshadweep-682 558. Respondents

(Byq Advocate: ~ (Mr.S.Radhakrishnan (R1,2 & 5)
' (Mr.R.Ramdas (R3)

2. OA672013

l. Seedikoya.M.
S/o Abbosala Koya
Malayattiyoda, Kiltan Island
lJnidﬁ"l‘.erl'itOI'y of Lakshadweep-682 558.

Malsha ”I

S/o Kldavu Komalam

Thenakkal House, Kiltan Island

Umon Terr 1tory of Lakshadweep-682 558.

8]

3. Abdulla A P.
« S/o Khalid -
AllmdeIa Kiltan Island
Umon lemtmy of LLakshadweep-682 558.

5. Sayed Muhammed Koya (, H.
S/o; Muthukoya

Chamayath House, Kiltan Island
Umon Temtory ofLakshadweep 682 558.

6. Rafe(,k Khan H M.
S/o Abdul Rehman
llyar [Iousc Kiltan Island
g emiory of Lakshadweep-682 558. - Applicants

M ;“f,habu Sreedharan)

Versus
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Union ’Tehi__t_dfy of Lakshadweep represented by
the. A;élnm;i:n"i:s:tr‘;ator, Kavarathi [sland-682 555

l&"éf Panchayath
‘Territory of Lakshadweep
Kavalathl Island 682 555

T he Chalrperson
Vlllage (Dweep) Panchayath
Kiltan l:sland Union Territory of Lakshadweep-682 558

The Executive Officer

-Village (Dweep) Panchayath

~ Kiltan Island

Unlqn -"l‘;'erri_tgry of Lal<shadweep-682 558 Respondents

(By Advocate:  (Mr.S.Radhakrishnan (R1,2 & 4)

3,

I

—_—

bl&‘é?’/iOBf'“

‘Abdu Salam P.P, age 43
Slo Saldmuhammed ,
Pulhlyapura Klllan Island
Lakshadwcep

Applicants

Versus

":lille Adlnini”stlrator
Unlon Terrjtory of Lakshadweep

Kaval athl 682 555

v for ‘Department of Science & Technology
weep Administration,
nd-682 555

1al Officer

nvironment Warden

ent @f'an1ron1nent and Forest,
,jiglsland Lakshadweep 682 558

l he Chanpexson Village (Dweep) Panchayath

- Klltan Island Lakshadweep-682 558 ' Respondents
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o (Mr R Ramdas —R4)

'OA 113/2013

Muthukoya T, P
S/o Kidave Haji

Thuuvathapuxa Kiltan, Lakshadweep.

Sallh P
S/o Ibrahlm Haji
Pandala Klltan LLakshadweep.

: Yacoob P K
Slo Subair.A.
Punnakkad, Kiltan, Lakshadweep.

Ali'Mohammed

S/o /-\ttaka Aliyar, Kiltan, Lakshadweep.

Kunhlkoya AP
S/o. Sayed Muhammed P.K.
/\Takkalapura Kiltan, Lakshadweep

I\/I-.u,navval

S/o S1a1k K K Palllyachetta Kiltan, Lakshadweep

: Salhal C II
. S/o Mohammed P.

Lhad.lp,ula Klil_tan Lakshadweep.

an, Lakshadweep.

S/o Kanhi Hajl Pallithithiyoda,

| Klltan' Lak%hadweep

(By Ad\;'q:gat,e::f;Ms.Da'isy I Daniel)

Versus

Applicants
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' Thé Administrator

Umon Territory of Lakshadweep

Kavcn athi- 682 555

T he (,hanpexson
Vlllage (Dweep) Panchayath
Kiltan_682 558

"I he Employmem Officer

Kavanalhl L akshadweep -682 555

D,j 1‘¢Ct0r of.Pa-nchayath
Department of Panchayath
Kavarathi'— 682 555

Q

The Executive Officer -

Vlllage (Dweep) Panchayat, Klltan 682 558

H lomcultuml Assmant

Vll]age (Dweep) Panchayat, Kiltan- 682 558. _

adulla K C

Sio Yo‘usuff

Kanmchetta Kiltan Island

‘ J] ofI a<shdadwcep 682 558

Kunh1 M

S/o Mo-hamm
KOmalam Klltan Island
UT "fLa <shdadwcep 682 558

Sa]eem P P
S/o I—Iamsa

Puthenpuxa ‘Kilian Island
UTof L akshdadweep-682 558

) I{iltan Island
Hdadweep-682 558

Respondents



6. Kunh1 K Py
S/o Pukoy o

7. Abdul Kasun P V.
S/6. Muneel -
Pent'avmvclx ,Kiltan Island
UT of Lakshdadweep-682 558. Applicants

; (By Advocate: Mr.Shabu Sreedharan)
Versus

[ LEJﬁi_on Territory of Lakshadweep represented by
the Ad;niriistt'gt,or, Kavarathi Island-682 555

2. ;'T'lﬁc‘D.il ector .(')f Panchayath
Umon Territory of Lakshadweep -
Kavarathl Island 682 555

3. The Chjalyperson
Village_: (Dweep) Panchayath
K_‘illtanv [sland, Union Territory of Lakshadweep-682 558

4. ’l‘he”l'"‘xecmive Officer
\/nllage (Dwecp) Panchayath
K)ltan Island Umon Territory ofldakshadweep 682 558

, v1ronmcnt Warden

Depax m of:Environment and Forest
Zonal:Office, Kiltan Island

Umon len 1toxy of Lakshadweep-682 558. Respondents

~

(By Advocate (Mr S.Radhakrishnan (R1,2,4 & 5)

>

6. OA 137/2013

I Jalaludheen K K.

S/o Qhalk Poovalap
Pooval'ap House Kiltan Island,
UT of L (Shadweep 682 558.




4. Ameerali A'P.
S/o Syed Mohammed.
« Arakalapura House, Kiltan Island,
UT of Lakshadweep-682 558.

5. Ismail T
Slo Yusuf’
Tholiyoda House, Kiltan Island,
UT of'Lal<shadweep—682 558.

6. gyed Mohammed Koya K. P
Sk Mohammed
Kanjipura House, Kiltan Island
UI ofLakshadweep 682 558.

7. Kasnnl(oya C. H.
- S/o Muthukoya
Ammipura House, Kiltan Island, |
UT of Lakshadweep-682 558. Applicants

(By s.é\('l!vlcﬁjcél’fe-f s,l\./lg'.:S:;_habu Sreedharan)

Versus

ry of Lakshadweep represented by
strator Kavarathi Island-682 555

2. I‘ he Dnectm of Panchayath
Unlon Territory of Lakshadweep

I(avarathl Island 682 555
;_ 3.
4.
5. T heA551stant llf‘ngmecr

Llectrlcal Sub Division
Klltan Island
: Unlon T emtory of Lakshadweep-682 558. Respondents
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OA 181/2013

Sadakathulla A age 38
S/o: Kunhl Ahammed
AJnad IIouse I(lltan Island
I akshadweep -

Naralulla P I age 26

S/o Kunhl SO

Palllthlthlyoda House Kiltan Island

L akshadweep

(By Advocate: Ms.D'ajisy I. Daniel)

(By Advocate l\/ll S Radhaknshnan (R

8.

.

Versus

T lﬂe'AdmlmsuatOI
Umon Territory of Lakshadweep

'Kanldlhl 682 555.

T he ChallpelSOI’I
V;llag’e (Dweep) Panehayath

D'e’part | _fPanehayath
I(avalathl 682 558

O.Az No. 212/20.13

.l’ p. Havvabl W/o Abdul Salam
L aboultel Agneultulal Department

The Dne'ctc"nl;olf Agriculture
Union Iemtory of Lakshadweep
l\avaxam Island - 682 555.

R1& 3)

Applicants

Respondents

Applicant



TR

Thé Admi_r‘li_s.frator
Union Territory of Lakshadweep
Kavarattl Island - 682555, Respondents

(By Advocate Mr Sr’iiRadhakrlshnan)

o

(U]

Sablr AliL K o
Kur Iyathlyoda House
Kiltan Island.

'QC.P. Firoz

Chemmanam Palli House
Kalpeni Island.

K.P. CEeriyakoya
Kaxuppathapwa House,
Kalpem Island

Pakklpma;Hol‘J%e
Kalpem Island

Habsa A

Allkome House
Klltan Is]and

/\ P, Naseema
Aynapuxa House

Applicants

A(mlmstratmn of the Union Territory
ofI ak%hadweep, Kavarathi — 682 555.

The Director (Serv1ces) ‘
/\dmmmtl ation of the Union Territory
of Lakshddweep (Secretariat),

Respondents
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(By Advocate Mr S, Radhakrlshnan)

10. () A No 268/2013

l.

Umon :‘.;Terr_ltc')ry, Lakshadweep

2. B M. Mansoor .
S/o. Late A.C Mohammed Jalaluddin
Bharkath Manzil
Agati Island, Union Territory
Lakshadweep.

(By A.d.vQcaIe:-Mr. Grashious Kuriakose)
Versus
I ] he Admlmstx alor

Unior ;Fe111t01y ofLakshadweep,
Kavarathl - 682 555.

2. T hc Dnectox of Panchayath
- Departmcnt of.Panchayath
Kavaram - 682 555

f:;: tOIL ofSCIe'nce and Technology
and Enviros 1,

& Employment)

Ka-\‘/axathl ' 68 555.

5. Specml Ofﬁcer

Vlllage (Dweep Panchayat Agatti) — 682 558.

“(By Advocate Mr. S Radhalmshnan)

1. ()A269/2013 |

SloT. Y
‘ AxakaLl

Applicants

Respondents

Applicant



L
2. "lheCh airpe"réc;n |
Village (Dweep) Panchayath
. Kiltan-682 558 -
3. The Elrnplc')yxlﬁent Officer

Kavarathi, Lakshadweep-682 555.

4. Director ofpanéhayath
Department of Panchayath
I(aVarathi -682 555

'S, "I he Executlve Officer
Vil lage (Dweep) Panchayath
: Kyl_lta‘_n -682 558
6. Horticultural ASsistant

,'Vil‘lage‘_(DWeep) Panchayat,
Kiltan-682 558.

(By Advocate:  (Mr.S Radhakrishnan (R1,3 & 6)

R ?t,an Island
Lakshadweep .

'(By Advocate Mr Grashlous Kuriakose, Sr.)

Versus .

[\

Vlllage E(Dweep) Panchayath, Kiltan- 682 558

Respondents

Applicant



A IR - gohg
1KY REDM I

f@—m

Responde.nts

S/o Sd)/lde K i
a\/allomkadlyodu
Klltan lsldnd Lakshadwecp

' -2, Sayed Badqsha Muhideen S.V.
Shahar Ban Vilas House
Chetlal . ' Applicants

(By Advocatc Mr. Gxashlous Kuriakose, Sr. & Ms.Daisy | Damel)

Versus

jdmmlstrator

| T
U, of Lakshadweep, Kavarathi-682 555

2. Duectm .
‘Sciénce & Technology
Chcllat 682 556

3. Dneclm oFPanchayalh )
Rmal Deve]opment Department of Panchayath
Qh :

| 4. X
S. 1?151011&11 Officer

Clella{ 682 556

6. Junlm Scnentn’c Officer
Chellal 682 556:

7. /\ccounts O‘ .ciel , ,
gccxctal ia alalhl 682 555. Respondents

adbaknshnan-RlJ & 5-7)
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Poodyem EH&Usé'
’Kalpcm Island.

3. AT, Ahadab1 :
Athanam Thottam House
= Kalpeni Island.

4. PP Sulai‘kha »
Puthiya Pandaram House
Kalpeni Island.

). CP NOOIJehan
Chemmanam Palh House
Kalpem Island

6 A K Bcebl
Axal kalar House
Kalpem Island

7. M.P Mohammed
MU“IpUld House

K B. Gangesh)

:, Versus.

I . fétor,

Ad stlallon 'of the Union Territory

of Lakshadweep, Kavarathi — 682 555.
2. lhe'Dnector; (Scches)

, Admmlsnatlon of the Union Territory

ofL akshadweep (Secretariat),

3.

S : r :
(By Advocate: Mr. §. Radhakrishnan)

Applicants

Respondents -
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10.

1.

12.

OA 300/2013

B.Koya, age 42,
S/0 Bammad, Bilutheth House
Andrott Island. )

B.Ahammed, age 43
S/o Mohammed, Bakakada House
Andrott Island.

K.K.Mohammed Basheer, age 49
S/o Nalla Koya, Karakunnel House,

~ Andrott Island.

P.P.IHassan, age 41,
S/o Sayeed Bukari M.P. ,Pandathpura House,
Andrott Island.

M.P.Pookunhi, age 50 , ‘
S/o Khader, Matharapura House,
Andrott Island. '

M.Bampathi, age 50,
S/o Asainar, Kakkett House,
Andrott Island.

C.Mohammed Kasim, age 44,
S/o Koya Kidave, Chettathada House,
Andrott Island.

K.P.MOhammed Yas_eeh, age 33,
S/o Nallakoya, Kattupra House,
-Andrott Island.

T.P.Shamsuddeen, age 30,
S/o Kunhi Koya, Thattampokkada House,
“Andrott Island.

B.Mullakoya, age 43
S/o Kidave, Bithnatt House, Kavaratti Island.

P.P Fathimath, age 41,
D/o Kunhiseethi, Palath Puthiyapura House,
Andrott Island.

AJamal, age 48,
S/o Abdulla Attalada, Aliyathara House,
Andrott Island.



14,

15.

17.

19.

20.

21.

- 22,

23.

24.

15

A Mohammed Mustafa, age 32,
S/o Kidave, Aliyathara House,
Andrott Island. :

[..Khadeejomabi, age 47,
D/o Buhari, Lavanakkal House,
Andrott Island.

C.Pookoya, age 42,
S/o Sayeed Mohammed, C Kunnashada House
Andrott Island.

JK.Subaida, age 39 years

@

D/o Kidave, Kunnashada,
Andrott Island. '

A Kunhi Seethi, age 51,
S/o Ukkas, Aliyathara,
Andrott [sland.

T.B.Mohammed Hussain, age 37,
S/o Kosamma C.P., Thacherry Biyyada,
Andrott Island. -

P.N.Hakeem, age 48,

S/o Siddique, Pudiya Nalam,

Andrott Island.

K.K.Kunhibi, age 52,
S/o Yousaf, Komalam Kattu,
Andrott Island.

K.K.N.Khadeejommabi, age 39,
S/o Sayeed Mohammed Koya T.P.
Kolikkat Neduvilakam, Andrott Island.

Mohammed Murshid, age 36,
S/o Koyamma K.P. Moosathada
Andl()ll [sland.

K. C Mohammed IIussam age 39
S/o Sayeed Ismatil, Kannichetta,
Ar}dl‘ott [sland.

p. P."Hamza, age 34,
Koyakidave M.P., Pandathpura
Andrott Island.

b



26.

28.

29.

30.

L2

32.

(8]
o

34.

16
M.P.Khaleel, age 37,

S/o Assainar, Matharapura House,
Andrott Island.

P.P.Hassan, age 41,
S/o Abdul Khader K Pexumpally House,
Andrott Island.

P.M.Thajunnissabi, age 39,
D/o Majeed, Puthiya Manzil,
Andrott Island.

L.Pathummabi, age 37,

*D/o Yousaf T., Lavanakkal House,

[~

Andrott [sland.

H.K.Hussain, age 35,
S/o Pookunhi, Halookakkada House,
Andrott Island.

M.P.Mohammed Rafeek, age 31,
S/o Koyamma, Kunnamkalam House,
Andrott Island. '

K.Mohammed Fasal, age 32,
S/o Kunhi Seethi Koya,
Kadiyammada House, Andrott Island.

K.Mohammed Basheer, age 34,
S/o Aboosala U.K. Kunthathalam House,
Andrott Island.

K.K.Mohammed Farook, age 27,
S/o Kunhi Seethikoya, Kerakkadamali House,
Andrott Island. '

A.Régheed Khan, age 39,

eed Ismail, Aliyathara House,
t Island.

K Abdul Salam, age 33,
S/o Muthukoya, Kannathunmada House,
Andrott Island.

K.K.Anwar Hussain,age 31
S/o Koya V., Kerakkada House,
Andrott [sland.



38.

39.

40.

42.

44,

45.

46.

17

P.Mohammed Rafee, age 25,
_S/o Mullakoya, Pachanal House,
Andrott Island.

T.M.Mohammed Aliyul Akbar, age 32,
- S/o Basheer, Kakachiyapura House,

Andrott Island.

Basheer Karakunnel, age 41,

S/o Sayeed Mohammed A.C., Karakunnel House, |

Andrott Island.

Ubaidulla, age 29,
S/o Seethi, Bappathiyada House,
Andrott Island.

P.P.Mohammed Farook, age 37,
S/o Pookunhi Koya, Thekila Illam,
Andrott Island.

*M.M.Sayeed Hussain, age 27,

- S/o Sayeed Koya, Moosankakkada House,

Andrott Island.

MC Hammedathbi, age 37,
D/o Yousaf, Mylachetta House,
Andrott Island.

Dvo'ula-t_habi, age 33,
[D/o Kidave, Lavanakkal House,
Andrott Island.

Guhar Madeena Beegum, age 37,
D/o Mohammed B, Aliyathara House,
Andrott Island.

] 6ol<unhi Koya,vage 36,
o Yacoob, Kolikkatt House,
~Andrott Island.

L(;bei‘;\;/esh Mdhammed, ’age 36,
S/o Sayeed Mohammed, Kachashada House,
Andrott Island.

(By Advocate: Mr.K.B.Gangesh)

Versus

Applicants
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12.

The Administrator
Union Territory of Lakshadweep ‘
Kavarathi -682 555

Director of Education

Directorate of Education

Administration of the Union Territory of
Lakshadweep, Kavarathi.

Director of Panchayats

Department of Panchayats
Administration of the Union Territory
of Lakshadweep, Kavarathi-682555

Village (Dweep) Panchayat

Androth Island represented by its
Executive Officer.

Faisal Ameen
S/o Pookoya N
Achammada House, Androth.

‘Mohammed Shamsheer M.K.

S/o. Bathesha U.P
\/hyamkkadd House, Androth.

Mohammed Asker -
S/o Seethi _
Aliyathara House, Androth.

\'(’)‘fL_ll:sl:w'akhan M.K.
S/_o&S_ued Koya

‘Mayainkakkada House, Androth

nmed Kasim P.P.
S/OZK"xdave Palathupra House, Androth

Abdul Akbar
Sio @ubdn
Pandath Puthiya Pura House, Androth

Mujeeb Rahman
S/o l:brahim
Aliyathara House, Androth

sim Koya
mathi House, Androth



17.

13.

14.

15.

16.

8.

19.

19

Mohémmed Hassan
S/o Kunhi Koya
Ayenamada House, Androth

Mohammed Abdusalam T
S/o Abusa
T hecher1 House, Androth

Mu»h'ammed Rafi
S/o Nalla Koya K.

Poodamkakkada House, Androth

Muhammed Kassim

- S/o Koya

Shaikkinte Veedu House, Androth

P.P.Koyamma
S/o P.K.Kidave
Palathupura House, Androth

Muhammed Khaleel
8/0 Abdull

: A_,llyaghara House, Androth

Muhammed Basheer C.P.
S/o Abdul Khader |
Cherikkal Puthiyapura House,
Androth. =

e

(By Achéioéfat}é: Mr.S.Radhakrishnan — R1-4)

(Ms.Rekha Vasudevan (R5-19)

Respondents



16.

NS

- 10.

20

OA 301/2013

Auakoya T.V, age 44
S/o Koya Thankgal T,
T hallath Valxyakkattu
Androth Island

Sayecd Koya age 43
S/o Koya’ Kidave, Allyathara House,
Androth Island.

Mohammed, age 54
S/o Shaban, Biriyammada House
Androth [sland.

Yousaf, age 60
S/o Ahammed Kandalath House,
/\ndloth lsland

MuJecl) Rehman age 35
S/o:1 (oya Kalachetta House,
/\ndloth Island |

/;\bd'ul L'Nasar?' 'age 38
S/Q;Nalla Koya, Kunnashada House,
Androth Islanid.

l%ohandméd Basheer, age 37
S/o Yacoob Aliyathara House,
/\ndloth lsland

P ookoya} age

S/o Koyamma Mayampokada House,
/\ndrolh Island

Nou al agjc 43
S/o'] <oyamma KCoya, Thacheri House,
/\nCllOIll lsland

Asnl age 37




13.

16.
17,
3.
19%
20.

o2l

23.

24.

I

Hagsan, age 30
S7o Jamaludheen, Kadiyammada House

VIC Ra eek age 41
S/b';Aysho'mmabl Bllutheth House,
And1 oth Island

Jalal age 37
S/o Kunmseedln , Palathupura House;
Androth’ Island ) '

Farook, age 49

9/0 Koyamma Pochalam House,

: Andloth lsland

_Abdul llassan age 51
S/o Abdul Khader Karachetta House,
Androth lslanf e

/ agc 48
S/o Sayeed l\/lohammed ‘Thacheri Moosathada House,
Alqd_l olh lsland

labbal age 39,

Slo Nalla Koya Kunnashada House

Andloth lsland

l\/lohammcd L1yaudden age 33
S/o Sayccd l\/lohammed Neclathupura House .
Andxoth Island

ammed, Kunhali House,

Ra ad Beeblﬁzage 46



iyanalakam House,

25 A
| Kaﬁda'_léith'l—louse,
26. Mohammedealeem age 42
S/0Sayeed Mohamine: "'E{Kunnashada House,
/\ndloth land
27. Gafoon age 41 _
, S/o hangu Koya Pentamveh House,
Andxoth Island ’
28. S1ddcequelage 43
~ S/o Kidave, ModlyothadaIIouse
Andloth Island
29. éhanavas age 33
S/o Kunhi Koya, Pochalam House,
Andxoth lsland
- 30.
31, Kal
32. Ileaszdge 36:‘ ;
* S/o-Hamza Koya Allyathala House,
/\ hot} Isla’fd' -
33. Mohammed asheer age 39
. 34, |
S Aliyathara House,
3S.

| / Kadel v‘\/I fharapuxaHouse

Andxvo'th Is




37
38.
39, -

40.

2.
4.
44.
45,

46.

47.

| /\ndxoth Isla

23

Mohammcd Saleem age 33
Slo: Koyamma Kanmpura House,
Andxoth Island

_ S'hams‘udd_eeh, ag'e 33 v
S/o Abdul Kader, Belichetta House,
: Androth I%land : i

KUthSG@LhI age 47
S/o Al hoo Sala, Lavanakkal House,
/\ndlom Island

'Yacoob age 45

S/o Samddeen, Kunnashada House,
Andloth Island

Abdul fJ.abbarl, age 38
S/o Sayeed Mohammed, Kannichetta House,

_ Andl'oth_lslahd_.'

Jamal age 41 i
S/o Sa_y cﬂd Bukan Bidumkattu B1lutheth House,

.{'érfi,. Thacheri Biyyada,

Qajma Beeg m, age 29

‘D/oiNal akoya Lavanakkal House;
'Andloth I%land

Shahana% Beegum age 28
unlilviKo&a Lavanakkal House,

N1sa‘nuddec P.P'T age 33
S/o Nanl ChOddth House,
Andloth Isla

r‘q‘bar 'agc iyl

Slo Yousaf--- daram House,



48.

49.

50.

51,

53.

54.

55.

56.

57.

58.

59

oL T AT

Ilassan age 39
S/o Sayu,d Bukari, Matharapura House,
/_\ndxoth Island..

Moham‘mc‘:d' Sc{léem age 38
S/o Yousaf, T hallath IIou%e
/\ﬂleLh ]sland '

\/lohammcd \/lusthafa agc 36
S/o Pook()ya Ncganmada House,
Androth Island.

Koya, age 36
S/o Attakoya, Mathil House,
Androth Island.

Kamil, age 41
S/o0 Muthu Koya, Palathupura House,
Andrmh Island.

/\%11 agc 30"
S/o'Scethi: I\oyd Lavanakkal House,
/\nd olh lslcmd

@a‘kaiiya agé’32
S/o Muthukoya, Bilutheth House,
Androth l%land

Sdlnh ‘ape )7

S/o Kunikoya, /\ynamada House,
/\ndloth sland

Rahmathulld ag;c 39

S/o Slddccquc Bllutheth House,
/\ndloth ]sland

\/IOh'ammcd /\slam Naser, age 40
S/o gayccd Mohammed Palliyet House,
Androth | sland

Séyecd Mo_]jam'med, age 42 .
S/o Kasimi, Achadapurakattu House
Androth-Island.

Anvart luééa?ii' age 29

S/o Pookoya ‘Kunnashada House
/\ndloth ]' and. .




- 62.
63
64.
65.
66.
67,
63.
69..
70,

71,

' And'ioth Island

H_abccbu Rahman age 28 -

S/o /\boo Salah Pelumpalll House

Andxoth Island

Mujeeb Rehman, age'37
S/o.Sayeed Buhari, Karakunnel House
Androth Island. -

"\T:oull“cl K, a:gc 33 :
S/o \Jattalya Koya Cheriyadam House

Shamsu Shumoos age 34 -
Slo (,henyakoya M. Pentamv11apura House B
Andloth Island

ul N_aser, age 308
ottiathattu House

"a‘h'l‘jlla, age 33
ya ‘Nallal House:

Rlyas; agc 29 |

;'Pézﬁdathu Lavenakkan House



12.

73.

14.

75.

76.

77.

78.

79.

&0.

81.

82.

3.

' Rahmat age 42 E
'S/o Pookutty M Mathll House

Andloth Island

'Mohammcd IIassan ‘age’; 37
Slo. Sayecd Mohamm'

}’Achammada House

/\ndloth _I' |2 nd: '

Shamsudee ) ,§age 32
S/o Muthu Koya K. Nel]al House
Androth Island

\/[ohammed Naseel age 28
S/o Muhammed, Pentamvelipura House
/\HdIOlh Island

Raulath Beegum, age 29
S/o Thangakoya, Arathupura House

Ahdroth Islén'd.

Fathahuddcen age 38
9/0 KlddVC U K Makket House

Mohammed Mustafa age 33
Slo Ahammadtya Jabalpura House
/\ndlolh Is]and

)

9/0 Ahamn_;

Makkett House
Andmth Islan '



84.

85.

86.

87.

88.

g9.

90.

27

/\mkoya agjc 49
S/o Y acoob, Ahyathala House
hdroth’ Island ‘

herikkal Plithiyapura House

IFathe 1~ulla a&c 34
S/o Sayced \/Iohammed Palhyett House
Andloth Island :

Ba%hcex age 55

e hachcn Moosathala

/\ndloth ]%land

'\/10hanimcd Falool< age 33
S/o Nallakoya, .., Tharampalli Makket House
/\ndxoth Island

/\nd;oth'ls]an;i:;"_
o ]‘ ‘
Salccm age 31
S/o Seethl Kalakunnel House
/\ndloth I%ldnd

Mohammcd KaSIm age 33

93'.‘ :‘

94.

95.

Sabn Khan agc 33
S/o (()yammakoya Thattampokkada House"




C U A ik et d
R

Edayakkal House

97. :
hali House

98. Moh:ammed Musthafa age 42
Tdayakkal House .
Andloth Island

99 Navas agc 25 o
: S/o Hussam Thahna Man211
/\ndxoth Island '

100, &

101, Hassan age 33
?/o Seethl M, Lavanakal House
' /\ndloth Island
102. Mohammcd Basheel age 42
S/o You%af Nellal House
[sland’,

103.

104. Zainul'Abid,- age 26
%/o Kldave K Palliat House
Andloth Island
105. Muthu Ko'y”a’ age 39
S/o Kunhl Seethn Makkette '
. /\ndxoth lsland

106.

K ;_u‘vkhbeel age 30
koya, Kerakkada House
:,Lage 27

- 107.
| ve M.P., Pandathupura House
/\ndloth Isla d.i;;'; P



.29

afndajt'hdpura House

Ubaidulla, age. 29 :
 S/o ' Sathat, I(anmpura House
/\ndloth Island o

110: Jalal, age 49 -
S/o YousafP Moodampma House
/\ndloth sland

1. -Kldavu age 55
S/o Indeen'M. Bmyammada House
Andloth Island

112. Kldavu age 59
S/o llJab l\/lekkat House
/\ndloth Island

113, Mohammed Salahudheen age 26 -
- Sho Koya T.P., Kandeth House
_ /\ndloth lsland

114.

jc:ﬁShakeer age 22
th 1:', Makket House
115. Althaf, age 24

‘ Q/o Jamal I\/Iayompokkada House
/\ndloth Island

116. /\bdul (Jaf001 age 28 .
S/o Nallakoya T., Bappathiyoda House
' /\ndloth Island.

117 I\/lohammed Yathlya Khan, age 23
Slo Bashe**'K;‘ Matlnlllouse .

1'19. Kunnlkoya agelBSV
S/o Ahmcd Ponml(am House
' /\ndloth Island



120. /amu] Abld age 41
S/o Assamal ‘N. P Kandalath House
/\ndloth 1sland '

121. \/Iohammcd age 50
S/o /\bdul (hadex Kaval Chetta House
/\ndloth Island*' S

122. /\bu Na , . _
S/o Qlddlque Kunnas 1ada House,
/\ndl()lh Island '

123, Mohammcd Abc)o Salih ‘age 37
Slo Musthafa Ammelam House,
/\ndlolh Island

124. Koya age 37
S/o Sayeed Mohammed, Lavanakkal House,
v /\ndloth ]sland

]_25. M()hammcd {afeek C. P , age 38
| 054 i_c:ed,Clhenkka] Puthlyapmam

126. feek age 40

S/o Ukkas Bllutheth House,
/\ndloth Tsland

127. Mukbcc] age 28 '
- Slo MdJCCd L, Pelumpalll House,
/\ndkoth Is]and '

128. 1 {dshced Khan agc 33

129,

130. mat .
§/0 Koyamln _(.'P Bappathiyoda House,
/\ndloth Island

131,




“TE;“ CTTTTar

132 I\/Iohammcd I:*-azal age 38"
: ‘ - Sl Kldave . Kandalath House,
Andloth Islan -’ll g

133.

134, ,
: S/o:‘Kldave Poovadakkattu House,
. Andloth Island

135. Mohammed Saleem age 31
- S/o Hassan Kunni, Keylyoda House
/\ndloth Island '

.136. Koyamma age 47
S/o, /\boo baleh Kavalchetta House,
Andl oth Island

137. ayathnlla a,g,e 38
| yamma, Kan achetta House,

' /\n foth Isl and

138, -'Abdul A/eez Khan, age 41
: 8/0 Mohammed Blrayammada House,
: Andloth Island

139.

udddeen age32 .
> nc I\/I P Pazhayakamkattu House,
- 140. ge33 o
' akoya Ammelam House,
141. Nallak ,
BN .Ahamed P O Matharapura House,
/\ndxoth Island
142.
143

Athmelam House,




145, Amjath Khan, |
, S/o” um:y_,, iin; Am elam House,

146.

147.

149,
150.
151,
152.
153.
154.

155.

Andl oth;IS[and

I

Mohammed Iqbal age 38
S/o Nallakoya Perumpally House,
/\ndloth Island '

Pookunm age 56
Slo Yousafllajl Bappathlyoda House

| Andxoth lslandz;v

4 m'med Basheel age 38

S/o <1dave A, Mayampokkada House,
/\ndxoth I%land

Chdiiy‘akoya ag‘e 36

S/o Kunnikoya P.. , Thacheri House,
Andloth Is]and

Nasccmudhcen K S P., age 28
S/o Abdu Khadel T Karachetta Sarommapura House

du Kayya i) age 41
hanI\/I Kunchall House,

I lyabui ahman, age 31

Slo Kunml\oya M P. Ch.ekummada House,.
/\ndxoth Island

Kunhlbx agc 4.6

Andlom”i :’

B .‘7"'.‘:}
FR A :



157.

158.

160.
161..
162.

163.

166. Ba

167.

: Andloth I%land

33

ha :'__ali House,

%ddakkat g
Sio Buhan \% K. Che apokade House,
Andloth Island

Bd%hcel agc;

Slo’ Sayecd K, {uminashada House,

Mohammed KUJa]Shl age 25

So; Sayeed Mohammed Karakunnel House,

/\nd;qth_lsland

Sna;, age 47 -55 : . |
S/o-Kidave K, K_unnumpula House,
All(10111 I%land

M'ohahimcd Rafi; age 31
S/o, H,a_m/a Koya K. Pathummapura House,
Andl 'lh Island

Abdul Jabbar "age 35
S/o Kunm @éethd Makkett House,
/\ndloth Is]and

anCCd Mohammed age 54
Sto. deavu Poovadakkattu House,
/\ndloth Isldnd". f‘i :

> Thacheri House,

) | yé:-P.,"fT’hacheri House,
Andxoth Islirnd R _
Yakoob age 40

S/o Kldd\/u K 'Ammelam House
/\ndloth Is]andf;; -




Lad ilg -
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168. _I\/lohammed Rafee age 42
S/o Koyarmin k‘oya Mayampokkada House,
Andloth Island :

- 169. -Mullakoya age 47 e

S/o \/Ialeed K. Lav" akka] House

170.
S/o I\rdave P Ammelam IIouse
/\ndxoth Island '

171. Mohammcd ];\-a51m, age 46
Sto Yousaf, Béppathiyoda House,
Androth [sland. :

172. Kadccjd ég,e;Sll‘-
D/o Kidave K., Thacheri House,
/\ndnolh lsland

173. i\_;;/jull';ibi: age?fl

174.

175. Al /\kbcn I\ ,gage 25

' S/o. Chcnyakoyd Kannathlmada
/\ndloth l%]'and”j; :

176.

(By Ad

Versus

1. I he /\dmmlstl
/\dmlmsuatlon ofthe UT of Lakshadweep
Kavalathl 682 555

2. Dépaltmcm of/g\‘gl iculture
)7 dweep, Kavarathi 682 555

i 'sl_Dnrector
3.

Applicants



(By Ad?\./ocat"e':':Mr;_

17.

v /\mml sland’; -

,/\mlm lsland

‘ :dhakx 1shnan)

OA 302/2013

Jafcx age 35

- S/ Babujan, Pannethechetta House -

Amm] lsland

S/o /\uakoya Ma_hvka House
/\mxm ls]and 5 .

: Nailal\oya iage 40

S/o /\.bdulla,_ Koya, Puthoya Kanmyam House

S/ Kidave, (ottechetta House

labbal P C age- 36
S/o Cheriya Koya Purakkachetta House
/\mlm lsland '

Respondents

Applicants



Versus

I :1 he Adlnllm" "11:01
/\dmlmsuatlon ofthe

" of Lakshadweep
,:Kavmathl 682 35 ‘ ‘ ,

2.
AdmlnlSlI‘atIOlﬁ ofthe UT of Lakshadweep
Ka\/'nathl 682 555 '

3. DIS[I ict Panchayat

Amini represented by its
Executive Officer.

4. Village (Dweep) Panchayat

Amini Island represented by its
kE xccuuve Ofﬁcet . . Respondents

(By Advocatc M1 S Radhakrlshnan/M/s Sheriff Associates)

18.

I Aboobaket | age 41
' 9/0 Kunhlkunhl Pallam House
l\avcuathl Island

2. Musthafa B. K age 45
- Slo Sayccd Bakakada House
Kavarathi Island," *

3.

4.
l<<1\/;i1';111;‘1¢"'11_sland

5. Yacoob K. P dge. 641
S/o Kidave U Kuttlpa pepura House
Kavmalh] ]sland

0.

Kiel 1yam House



10.
- Dio Al Anadam Poovmoda House

130

18.

AnW"u A.P., age 3'9

| Mu;ecb,Rehmanz‘ J.P., age 34

§/;c__):j/\l "U'thampokakada House

ran B, age 30
S/o Fhangakoya Blrekal House
Kavaxathl Island ’

Sa]nha p. agc 32

Kavcnathx Island

Basheex :f;P I age 44

S/o /\hmed Kammmada Kadapurathaba House
_‘Kavaxathl Island :

Sa]ccm A P , ag,]e 34, |
S/o. Mohammed (, P. Athampapepura House
I\avmathl Island

, age 29

S/o M uthu; Aynepm a

. (avcu alh] lsland

., Safiyabiyoda

elillam



19.

20.

21,

22.

23.

24,

26.

27.

28.

29.

30.

38

S/ 0 Ham
Kavalathn Island

\/Iamkfan K. P age 3O
S/o Abdulla A, Kuttltapepura
Agatti lsland i :

lhdayalhulla S. M , age. 36
S/o. Hamzath B K , Subalda Manzil
Kaval athi | no

! .V :oyaKP Paklchlpura .
l\avaxathl Island

Suhman K P aoe 38
Slo l\ldave U P. Kutupappepuxa
K’l\’dldlhl Islcmd

%/0 Ham7at Ve]oda House
Kavarathl Island

Altakoya B age 41
b/o /\boobgckex M 1, Birekal House

LT R



34,
35.
36,
37.
38.
39,
_'.40.
41,

42,

b/o BabUJah M P
| Klltan Islahd i

Ilussamall K P age 33
S/o Muhammcd C I(ututhayapura House

| Kavalathl Is and

Sulanman M age 37
S/o Ilam/ath M., Maidanoda House
Kava]alhl Island '

Kala 1lussam C age 37
S/o, /\hammed Khan T.P. Chungam House
Kavalathl Islan.d .

Mohammcd Shaﬁ K.P. , age 32
S/o Sayed Poo, A, Kakachlyapura House
Kavanathl fsland

Mohammcd Raﬁ B.;age 33 .
S/o}/\ttak,ndaye’ T. P Beexanthoda House

: feek age 37
'Plokalachlyapux a House



44. -
mada House

45.

‘9/0 \4611 T. Amanalhakepula House
4 Kavalathl lsland

46. _Shaxaf‘udhecn ag,e 24

S/o Al A, oovmoda House

]\cl\/dldlhl lsland B Applicants

\

(By Ad\go'c'a‘rerMgr._lgi_‘B.Gangesh)

' Versus
. l ‘ "
2. 'Dcﬁ:al lincm C
UT-of Lakshadwcep
;Kavanathl 687 ,555 leplescnted by
fm Dneclox
3.
4.

) Panchayat
‘l.and represented by its

5. Village ‘(D’\“\f
Kdvaxdlhl l"

Respondents

nieectta House



Amm1 Isldnd

P.I. 911&} dgc 31
S/o Abusaia, Puljlyalllam House
Amini Island..

K.K. Razak, age 27
S/o. (hadexkoya Kunmyatamkakkada House
Amml I lcmd '

P Ashraf age 37
S/o Ahamed Pallam House
/\mlm Island

K L Moosa age 44
S/o. Attakoya Keelachery House
/\mml Isldnd R

B'Ka's‘m'il\oya ape 42
S/o (,hcrlyakoya Balapp House

Rdheem M, a&e 33
S/o Abdullakoya Madam House
/\mlm Island

POOkUl‘lhl .
S/o T.C. Y0usdf N()ormahal House
/\mlm I%land

- Versus

Ad __n offhe UT of Lakshadweep
fKavalath 682 555

Applicants



;11§c11a§/ats
: fj‘,_:the UT of Lakshadweep,

il"_)i_rc_-ctq_t;of ducatlon i
Directorate o] zducation:.”
Administr atlon‘?‘ofthe UT of Lakshadweep
Kavcnathl 687 553 :

Vil lag¢ .( [)W,QCL?) Paﬁéha:yiat
Amini Island represented by its
Executive:Officer. - Respondents

(By Adv ocate M. S %}R{adh akrishnan)

20.

L.

o

(s

| 'G X\'fd 355’/2‘0;§

M ohammcd Abdu Razak
9/0 UK. Nalla Koya
/\lld]dd’l Hou%c o
/\nd]()u l@land o

K Moosa ‘i_

Applicants

(By /\dvocate Mz K B(Jangesh)

.\/-'cfrsus‘
lhg /\dmmlsualox
/\dmmnsuaUOn of the Union Territory
' I\avalathl 682 555.

Dcpaxtmcm of Envxomment of Forests
WUnion lcmtmy of L akshadweep,
l\avalalhl 687 555. : Respondents



S)

43

Ré‘cxlhf'ékrivsl‘man)

()A 326/2013

Savad ] K agp 40
ohammed: iirinikkadu

S/oIl _]Zdl‘l Kf’ Palllpula
Kavaiatln lsland

/\boobackel P ( age 34
S/o I dlh’lhu”d Pulcenakeel
Kavarathi lslan_d. '

Jehangeer AP, age 32

S/o Hameed, /\hdpula .

’ Kavalathl lslcmd

We 35

Versus

'Thc Admmlslxatm
/\dmlmslmllon of the UT of Lakshadweep

:}Kavaxathl,)S? )35
lcplescmcd by its Dnectox :

Vxllagc chc,p) Panchayat

I\avalathl Island represented by its .

I: \CCLlllVC Omcol

S Ra dhakrishnan)

Applicants

_ -Respo'ndents



22.

. lcuook dge IIO .
| ;a; Puf"E Yina

2

1(%5\/313&11:1151 S Applicants
(By Adv'o'ca'l‘e‘: Mr.K.B.;Gangesh)

Versus

b The /\(li]‘winistlcllbl
' /\dmnmsuduon of the UT of Lakshadweep
l\avamlh! 6?)7 355

[\

])ncuox : A
Depm i ) '.Pmchayals

~/\dmmm on of the UT of Lakshadweep,
Kavmathx—ﬁ 258 '

i}c.p_&irginqu of Environment & Forests
Union Terrifory of Lakshadweep
Kavarmhi-'()SZ 353

[OS]

4. Village (D\\mep) Pmchamt
Kavarathi Island leICSCﬂled by its :
l \C‘LLlllVCAQ;()zHlLCI Respondents

5/0 \/loha nood Hau Chendipura,
Kavcuculn

2. %mul amcccl P P ,age 39.
S/ Altai l\ l Pokcna Chepura lIouse
l\dvdlcllhl ‘

, age 35°

3.
: ..;,(alutholapua House,
4 ;age '41



45

appadam House,
o Applicants
(By A ’B3;'Gg'11gef§ll)
. Versus
I lhe /\dmnnstxaton
Administration of the UT of Lakshadweep
Kavarathi-682 555.
2. :D"iie'c:fox of Pahchayats
' Depaxtment of Panchayats
Admxmsudnon of the UT of Lakshadweep,
Kavarathi- 682“'55
3. ; of IF ducatlon ,
Directorate of Lducatlon
/\dlmmshauon of the Union Territory
of L. dkshddweep, Kavarathi-682 555
4, Vxllage (D\v ) Panchayat
[\dVdIcllhl Js]and Ieplcsemcd by its

l ACCU[I\/C Oﬂlcen Respondents

Applicants




(By Advocale:MrP,

(OS]

(By

3]

ro

L2

Versus

T hL /\dmmishalon R
f\dmmnsndtlon of the UI ofLakshadwcep
Kavax athi 682 55_55..,‘ :

bcpm tment. quanchayals
/\dmlmsnatlon of the UT of Lakshadweep,
I\avaxathl 662 555

The Chief xecutlve Officer
District Panclmyat Unit
Kiltan, Union T erritory

of LLakshadweep-682 557

Advocate: 1\/1r;'Si.Riédhakri’shnan)

C')'A'33:1/20_1'33

l"l"""',sam K C ; aoc )4 )

S/o Sayetd \/Iohamnﬂd AM.

l\alll\,_.mc wua (F louse), Agatti Island

U ()H akshadweep.

Wor kmg, as casual labourer in the Department of
Sucnce & lcchnology ‘Agatti, Lakshadweep.

Ilydm P
S/o’ Sayud Buhan “a_]l U
Poklmlha_ppada (House) Agatti Island

abom er in the Department of
‘ngy,: Agatti, Lakshadweep.

S/o Ham
I\unnabl ,ch H@usc Chellatlsland

U

Respondents



L7

Applicants

(By A | E_kose, Sr. & Ms.Daisy I.Daniel)
Versus
1. - ;L
ep; Kavarathi-682 555.
2. AChaupelson
Village (Dwecp) Panchayat Agatti-682 557.
3. ‘ Chairperson

Vxllage (Dweép) Panchayath Chetlat Island-682 554.

4.' , The Jumon Scicnhﬁc Ofﬁcer
1 Depaltmcn" ofiScience. & ‘Technology
_Chetlat 6!'8,-,l 5;,54 -

5. TheJumof;S'nentlﬁc Ofﬂcer

‘Department of Science & Technology |
/\gam 682 557 '

6. Dnrectox ofPanchayath
: Depallmem ofPanchayath o
Kavarathl 682 555. . : - Respondents

(By Advocate I\/h S Radhakrlshnan for R1,4 5 & 6)

()=Af333/2013

26.

Applicants .

Versus



K’aVeix‘attif -

3. gub DlVlSlOI’la] Ofﬂcer '
Kiltan Island, Umon Temtory of Lakshadweep
Kiltan. = 3

4, Director,

Services, . .. :
Ul of l akshad\veca Kavcuatll

(By Advocate: Mx S Radhaknshnan)

27. OA 344/2013': ,

I, Kassim A ,
Sto. /\uakoya P. P
All)../alh_dla'”OUS:C Andrott

B

Mohammcd Ilassan CE
S/o: Kunhlkoya SVP
}.Ida>,(q_l<1<al,.i~l:otrse, Andrott

4. MOhammed fliafeek CK
S/o.Koya K.C

Cheriya -Kak.lkanal House, Andrott

Mohammed Kamaluddin M.K

5.
S'/’ Shilhabuddm Pookoya Thangal
‘ N kkada Ilousb, Andrott
0.
7. Nooxul IIdssan A

S/lo. I\allayakoya U.K
/\ualada House, Andrott -

Respondents



"

(By Ac¢

NS

Lo

H#9

d;\{;og'_c'-a:te M

ofLakshadwcep, Kava;alu — 682 555

l)mctox ol Panchayats
Department of Panchayats -

' '/\dmml%uann of the Union Territory.
of I akshadweep, Kavaratti — 682 555

. Dcpaxlmcnl ()H*lcctnuty
- Union Territory of 1 al\shadweep
.‘-‘-Kd\/dldlhl - 682 555

\/111%0 (chcp) Pcmchayat

(OS]

()A 343/2013

/\vshommdl Q . '
D/ollamsa Illachetta iouse Agalhl

'_ Bcdathumma‘l’ V
D/o Kasml Koya' P i'll 'mvecd House, Agathi

'Meléi{ila'm .1 16use /\gathn

I'liddyathul a M"I\
S/o /\b‘oobacke‘J'_ Koya V.K-

nakad House, Agathi

y:a’d_hl'(_é;kada House, Agathi

Applicants

- Respondents



BO

S/o'K asmi Imvd C P
POQ\HDQ_d;l IIOLSc Agathi

Kunnathalam Houso Agathl

Nazer K
S/o.Kidave E ,
Kunnikathiyapada House, Agathi

Showk athal_ii M
S/o.Ummer: B o
Makayachoda:House, Agathi

Sayed '\?i'é‘ﬁam-‘ﬁﬁéd‘ K

S/o MuthdllfK
Palhada Ilouse Agathi .

_ Y\'boo'b'a"cl\m N.M

S/O /\bdul Rahm'm F

S/o \/lolm m med Koya

'I\a]\l\dda l Jousc ‘Agathi

/\)hdl C :
S/O Mohdmmed Koya T.P
( hdllakl\ad llouse Agjathl

'/\boobackcx K

SN
1



23,

24,

28.

30.

_ S/o A l1 M ohdimmed

5t

9/0 Ixoya o - :
‘Blyalhabwoda House Agathl

Nafeesa M. l&
D/o.Abdulla Koya K
f\/l()()lh'lmkdk}\ddd Ilousc szalhx

—

K_asmll\oya K
S/o /\bbobacl' 'Koya

/\boobackel 'L%J.P |

'olllégz;' éA-éélth i

h gillépy-zi K
happada House, Agathi




35.

36.

40.

41.

43,

' S‘amcm

Kaldnlhuhlyoda Housc ‘Agathi

Sto Majeed:
MUmhn 11 10 (i

L

deccl \/lohammcd I
SloKalidP 1
Iz Ha llousc /\gathx

Naseer l.P_';‘  : _;
S/o.Muthalif
Zl“‘l“\lékk u Puthiya Illam, Agathi

U'bai'd U :
S/o.Hamza U
;Unnn_merodaghetta House, Agathi

Sy ed Moh (1 m med KT
S/O /\boO Sdla 1

Abdilla B ;, A
S:._f/o._.fl_i‘-ajthaﬁdél;la
B yé"shabi,yo;dai House, Agathi

qudlomma I P a
D/o.Abdul kadelkoya P.C
; hLl\l\'u P"lhlyalllam Agathi




e,

.44.
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{oshna
D/o Sayed AL

‘ ul Rahman
-"Ihachcny fouse:

45.
46.
Koodam House Agathl
47. Showkathall :
S/o; Late /\uakoyd ,
Sallamyodd I Iouse /\gathl
48. .Nissamudhcén'VK
Slo. llam/a €K (L. ale)
\/adak l\ccla Illdm /\gathx
49.
SO \/lohammcd All (,
' S/o.Kasmi: Koya A
Chachalakapqda House /\gathl
S
"1'{Q‘L1$e,'{/-\gathi.
(By Ad
L.
2. Dcpaltmcm
Union | I‘cmt ‘5'7 )
' ( ‘ '-DncctOI 682»555
3. .an,chayats

' chayaté

Applicants



Bu

4,
(By Ad
29.  OA’'346/20 3.
. Ummer Fale.ok-:Shaﬁ

S/o.Aboosala ’

Malikakal H()use, Aminii
2. P.A Saycc dll

Sto. Ilam/akoya

Pu[hlya Ashatoda House, Amini
3. Rahmath Bcegam ' -

D/o /\hamcd Malikakal House, Amini
4. /\hdmedkoyé':

S/(_) ,Koyaklc avu ‘Surambi House, Amini
5. lelydbl p: L _

D/() /\nlhukoya Palllyachetta House, Amini
0.
7.

Kavaxam .

(By Advocatc M; K B (Jangesh)

' .rii.l-Venf*sus

'l hc /\dmxmslxalox
.(\dm'lmst-'x'allon of Lhe Umon Territory
.;. ;

[ chayats
vof the Union Territory
qkshadweep, Kavaratti — 682 555

Respondents

Applicants



) Panchayat
d replesented by its
Executl eOfﬁcel :682_555

adhakrlshnan )

D/b Kunhxkunj'l L
Pa]hcham HOusc Kavarattl Island

Respondents



N L M L e e
R e
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10. , R
D/o Vallya Abdurahlman
Vadakkumelachadam Kavaram I[sland

1.

12. Bee athumma B , .1
D/o. Aboobacker ,
Beexamlhoda Kavalattl Island

13. Rahmath Bcegum PP

D/o Attal K.P. 4
.I?leu.az .c_lchepu;.af, Kavaratti Island

Applicants

ch-ax athi ‘Iepl semed by the
D ccton of lndu .t.nes & Respondents

(By /\dvocate Mr S Rddhakrlshnan )



Anwar Hussam
D/o Essa .- :
Kouapula IIouse Amml

Vbajltha Beegum

D/o, Sayeed Abdulla Kdya
Beln House Amlm ‘:

Hanﬂéédathbi" S
D/oShaikoya :
Monakkallachetta I—Iouse Am1m

I'lassmhar )
Slo. Mohdmmed
/\llmmcchctta I Iousc Amini

éf'ﬁo_;lse,_iAmini.

B Gangesh)

. Ver’sus

lhc Adl‘l’llhleI‘étOI‘

Admxmstnahon of the Union Territory

of Lakshadweep, Kavaratti — 682 555

Du ecton ‘of Pén;hayats

: ( .giucatlon
Umon Temt y.of Lakshadweep
Kavarathi represented by
Director of Education — 682 555

Applicants



Respondents

2. /\bidul I-Iassan' :
Slo. Attakoya :
;Kcuthatt Houise- Andrott

3. Sayed Moham ed-
S/o ‘Aboosala:. :
Karachetta House Andrott

4. Mohammed Ilussam ‘
9/0 MohammedA

Applicants

1. '] he2 dmnmsirator
Admlmsu qtnon .o.f the Umon Temtory

Respondents



33.
1.
2.
3.
'Kunjanattwi-chettg_,: Andrott
4. Yousaf

Slo.Pookoya .

Puthlya Eddlya'kkal House Amini.

(Dw mp) Panchayat
Island répresented by its

Execunve Ofﬂcer - 682554

Applicants

Respondents



3. Mansoor Al_, s
So. Muthukoya g
‘Pemamvehpula House Andrott

o1

4. Mobhammed I alsal

of Lak%hadweep, Kavarattl — 682 555

2. L)epaltmcnt ofAmmal Husbandry

4. 'Vl lage (Dw ;‘ep) Panchayat
Andrott Tsland represented by its
ercutlvc Ofﬁcer = 682 554

| (By Advocale 'Mr S Radhakushnan )

Applicants

Respondents



Thekkputhnya Veed Agattl

4. K: P Hom/akoya IREER
S/o.Aboobacker ¢ .
Kamalmalmlyoda Puthlya Illam House, Agatti.

3. K. Showkathall ,
S/o Sydubukhan )
_K.Qndm, House, Agatii

6. BSharafudh n
S/o; Ummer Ella B
Bceyakuttlyoda House Agatn

7. V K Mohammed Mukthar _
§/0.Abdulla Koya -
Vadakk Kunmnamel House, Agatti

8. Abdul Rahlman :

Applicants

Respond‘ents




Applicant

VCISUS:E‘
. ’1 he Admlmstratox

/\dmmrstxatlon ofthe Umon Territory

of L akshadweep, Kavarathl 682 555.

2. T he Dnector (Serv1ces)
Administration: of the Union Territory
of L akshadweep (Secrelarlat)
Kavaratu - 682 555

3. Dcpartment Qngnculture
UmOn Ter: 1toty ‘'of Lakshadweep,
Kavatathi+- 682:555. .
Repxe%emed by ifs Dlreotor : Respondents

(By Advochié M §. Radhakrishnan)

37. Z)’A 355/2013 o

L.
Applicants

l.




4, .Vlllage (Dw.eep) Panchayat
“Andrott. Island represented by its -
l*xecutxve Oﬂ' 6L~ 682 554 Respondents

(By Advocate Mx S Radhaknshnan)

38. (,.)A,ssa/z“(_.)_x;,';

, .

], _Ilajarommabx : ;'

ouse; Kalpeni

S/ Qhammed Koya Hap ' :
Malmnkkakada House Kalpem Applicants

l. :
n' ofthe Umon Territory
3 "’-Kaval attn - 682 555

Respondents



13.

/\bdul Latheef
S/o.Pallath Kunh1 Koya*
Nenempapp%dq:House, ' Kalpeni

Atakoya i

_S/o Kasm :'

M.K Khalee i
S/o l]am/a qua

a
SR, SE VU R



15,

16. Hajlrommabl '
D/o Kasml K.o;-a_

Applicants

,4 Kava’i'athi — 682 555

Department ? ' Panchayats
Admlmsu atnbr'l ofthe Umon Territory




Keela

Abdul Latheef

Vlllattom Amm Island

Lakshadweep RIS

(By Ms Shahoz Katfth:i.keyan)%% |

o S
_Vlllage (Dweep) Panchayath

Versus ]

: Amm Island

Secretary

”"te'd by the Ch&ur Person

Department of Panchayath Kavarathi

Dxrector :

E mployment and Txammg
Unibn Terri noxy ofLakshadweep
Kavarathx :

Respondents

Applicant

Respondents

Applicant



Respondents

42. .A 362/2013

Rabeehathulla B.P. aged 35 years
S/o. Mohammed: Koya T.N., :
Labourer Krltan Resrdmg at Vahyapura House,

Kiltan Island SR Applicant

(By Advocate: sHPv MQhéﬁén)

' Lo Versus
I Thc Admrmsu ator |
UT F of Lakshadweep, .
Kavaratti-682'555,
DectrrcalDrvnsron Kavarathy.

2. Drrector ofPanchayat
Departmenl‘ 01 Panchayat

Respondents

Applicant

Versus



| Kl tan '—'682 557 ¥ ;-f"‘ | Respondents

[By Advocate 511 g Radhakrlshnan (R1- 3)]

44, 0Af364/2013 S

Abdul Qublsh 'S/o. Samul Abld P., aged 27 years,
Malikakal, Kiltan, U. .T. of Lakshadweep, working as
Casual Labourer, (If :',e,:i.StOck Inspectors Trained Labour),
Animal IIu%bdndly Depamment U.T. of Lakshadweep,

Kavarathl e Applicant

By Adyoga

1strator .
Umon Ter rltory of Laksihadweep,
Kavarathl 682 555 3

2. Chalrpelson Vlllage (Dweep) Panchayat,
iKlltan—682 557 o

3. ‘D;I‘QClQiI of A “al Husbandry,

of Lakshadweep, Kavarathl 682 555.

Respondents

45, (’)"'}&'ZNo‘sisé/fz"ﬁis‘:'

1. Mohammed Kasun
9/0 Sayeed
Kanmpuxa HO\JSe
/\ndlott




69

3.
Applicants
(By Advo aite MrKB (fanéé:§h)
Versus _: | ﬁ,i
1.  The Admmlstrator
/\dmlmstlallon ofthe Union Territory
ol"I akshadwcep, Kavarathl 682 555.
2. The Dlrectox _ofPanchayats '
PortControl Tower Andrott - 682 554
Rbpresented by 1ts Ofﬁcer in charge.
4, Duectorate of Art & Culture
/\dmlmstl auon ofthe Uhion Territory
of LakshadwcepL Kavaratti — 682 555.
j/ its Dnreqtor
5. ultruré:_i‘;'
grlcul,ture
‘the Umon Territory
Respondents

ars, S/o Pookunni A.,

1.
ouse, Andrott.
2. ears, S/o. Sheikoya Thangal,



: P ‘J';«'k ;.du;x;é: i‘;-’i’? ‘i'-f

Fo

3. ?’jbu'.d_heen Thangal, aged 28 years,
'dgth House, Andrott.
4, iged 23 years,
dal | K "deth House, Andrott.
5. ‘:'}Moham ed ‘allm aged;44 years, S/o. Kidave A,,

‘Pdnchanall ouse Ahdrott

6. Khan ag,cd 32 yeals S/o Muthu,
' ulecnakeel House Kavarattl

7. /\bdulban aged-34 year% S/0. Hamza Koy,
Monakkal I—Ioluse Amlm

8. :Sayed Koya aged 44 years S/o0. Pookoya,
Mcelach_crn House Amml _ - Applicants

ik
TSR |
L. L Versus

I l hc /\dmlnlsu ator, ‘,
/\dmmnshatnon of the Uhlon Territory of Lakshadweep,
Kavaxaul 682 555 '

L T | l
4, Vl lage (Dw’eep) Panchayat Andrott Island,
1cpresemed by 1ts Executlve Officer — 682 554.

S. Vlllage (Dweep) ;Panchayat

Respondents

47. 0A36D013

P Clh e e = P T e
J T e A LI o & Lot oo



1.

12.

13.

14.

15.

16.

ed'32 years S/o. Nallakoya,
se, Andrott

Noorul”Ame

aged 36_years, S/o. Shaikoya,
_Pandath Puth ya |

Pura House, Andrott,

Ham/akOya agé;d'S"Z yééi:rs S/o. Koya Kidave,
Chekkarakkad House Andrott

Mohammed Kasxm,,ag'd 37 years, S/o. Ahammed




17.

“Soudabi K,

18.

19.

(By A;jy:o te

1. Ihe Admlms ator
'Kavalatu 68?.:5'55

2. Dueclox ofRanphayats

= p&ﬁ

Applicants

Respondents



g.

9.
Applicants
(By Advocate: Sri K.B. Gangesh)
Versus -
I The /\dmmlsucuor :
Administration ol"lhc Union Tex ritory ofLakshddwcep,
Kavaratti- 682 555
2. DHLLI()I of I’anchdyats‘ |
‘Dcpdttmunl of Panchaydls
/\dmnnmxau_on of the Union Iemtory of Lakshadweep,
Kanidlll - 82"555
3. ;I)ncctolatc MCdlCdl and Health Services,
Umon Tert "‘I akshadweep, Kavarathi,
Repmscntcd by its Dnccton 682 555.
4. Vlllag,c (chcp) Panchayat
- Kavaratti lsland represented by its
B xccutxw O(mu 682 555.
ol
5. V]“dgjL (chcp) Panchayat,
ndroft. Isldnd AerICSCI‘lled by its
el .[ 682.554. Respondents
(By Ad Radhakl 1shnan)
49, OA 371/2013 |
| P Naseer. a,gedras‘:yeai-s, S/o Kunhikunhi,
Pallicham 'H ouse, -Kava?ratti
2. l:)'l"lv"N;is.cu |ctg)ed 32 yccu% S/o Hamzath,
4l’uthlya Illam Kavaram
3.




ears, S/o0 Mullakoya,
rati. Applicants

*Salablyoda Housg Ka':
(By Advocate: Sn K B (Janéc;;h) A

Versus
I The Administiator,

/\dmnmstmho f the |
Umon lcm ot L akshadweep, Kavaratti.

2. Dcpallmcnl,, /\mmal I]usbandly,
Union Territor )/ of Lakshadweep, Kavaratti
lcplcscnlcd by 11&. Dlrecton

3. I)ncclox of Panc.hayats ’
Dcmntmcnl ol l"anchayats

Umon l err ll()ly of Iuakshadweep,
Kavanalu

Respondents

Applicant

varathi — 682 555.

The Director (Seivices)
Administration of the Union Territory

N




75

of Lakshadweep (Secretariat),
Kavaratti — 682 553.

Department of Weights & Measurers
Union Territory of Lakshadweep,

Kavarathi — 682 555.
Represented by its Director. ' Respondents

(By Advocate Mr. S. Radhakrishnan)

S1.

QA 373/2013

Abdul Saleem, aged 32 years, S/o Nallakoya,
Ummerthakkada House, Andrott.

M.M. Mohammed I[qbal, aged 37 years,
S/o Migdad, Meelad Manzil, Andrott. Applicants

(By Advocate: Sri K.B. Gangesh)

I

N

Versus

The Administrator,
Administration of the

Union Territory of Lakshadweep,
Kavaratti.-682555

Director of Panchayats, .
Department of Panchayats,
Administration of the _
Union Territory of Lakshadweep,

. Kavaratli -682555

Department of Science & Technology,
Union Territory of Lakshadweep, Kavaratti
represented by its Director.-682555

Environment Warden, _
Department of Environment & Forests,
Andrott-682 554.

Village (Dweep) Panchayat,
Androth Island represented by its
Executive Officer-682 554. Respondents

(By Advocate: Sri S. Radhakrishnan)



52.

76

0.A No. 380/2013

Nasar P. Muhammed Nasar

S/o. Nallakoya,

Puthiyath House, Androth Island

Union Territory of Lakshadweep — 682 551.

(By Advocate Mr. E.C. Bineesh)

Versus

The Administrator,
Union Territory of Lakshadweep,
Kavarathi Island — 682 555.

The Director (Services)

Administration of the Union Territory

of Lakshadweep (Secretariat Establishment Section),
Kavaratti Island — 682 555.

Director of Panchayats
Union Territory of Lakshadweep
Kavaratti [sland — 682 555.

The Director

Agricultural Department

Union Territory of Lakshadweep
Kavaratti Island — 682 555.

Plant Protection Officer

Office of the Plant Protection Officer
Androth, Unién Territory of
Lakshadweep — 682 557,

(B’y Advocate Mt. S. Radhakrishnan)

53.

1.

OA 381/2013

B. Saidali, S/o late Mohammed Koya

" Palliyachetta, Bandayam House,

Agatti Istand, Union Territory of Lakshadweep.

K. Muhammed Rafeek, aged 42 years,

S/o late Muthukoya, Kattampalli Poomada,
Kalkkandiyoda House, Agatti Island,
Union Territory of Lakshadweep.

K.G. Jamaluddin, Aged 40 years,
S/o late Ummer, Mariyathoda Kandawargothi House,
Agatti [sland, Union Territory of Lakshadweep.

Applicant

Respondents



77

4. T.K. Sarommabi, Aged 36 years, D/o laté Kunhikoya
Keelaillam Thekkeelapura House, Agatti Island,
-Union Territory of Lakshadweep.

(By Advocate: Sri N’ Anilkumar)
' o Versus

I. The Administrator,
Union Territoty of Lakshadweep, Kavaratti.

2. The Chairperson, Village (Dweep) Panchayat,
- Agatti Island, Union Territory of Lakshadweep.

3. The Employment Officer, Kavaratti,
Union Territory of Lakshadweep.

4, The Director of Panchayat,
Department of Panchayat, Kavaratti,
‘Union Territory of Lakshadweep.

'S, The Executive O'_ﬁfﬁicerv/kSpecial Officer,
Village (Dweep) Panchayat, Agatti Island ,
Union Territory of Lakshadweep.

6."  The Deputy Collector/ASO, Agatti Island,
Union Territory of Lakshadweep.
7. The Social Welfare Inspeétor,
Women & Chief Development Office,
Agatti Island, -
Union Territory of Lakshadweep.

(By Advocate: Sri S. Radhakrishnan (R.1,3 to 7))

54. QA 384/2013

I. - Ishaque A.C., aged 35, S/o. Junies T,,
Bus Helper, District Panchayat, Kiltan,
Residing at Arakkala Chetta House,
Kiltan Island, UT of Lakshadweep.

2. Abdul Rasak K.C., aged 37,
S/o. Kasmikoya P.P., Bus Driver,
District Panchayat, Kiltan,
Residing at Kattichetta House,
Kiltan Island, UT of Lakshadweep.

Applicants

Respondents



UT of LL aksha‘-dweep _ Applicants
(By Advocate: Sri P.V. Mohanan)

: Versus

1. The Administrator,
UT of Lakshadweep,
Kavaratti-682 555.

2. Director of Panchayat,
Department of Panchayat,
Administration of UT ofLakshadweep,
Kavaratti - 682 555.

3. Chief I:XGC‘u'tfwc Officer,
District Panchayat, Kavaratti — 682 555. Respondents

(By Advocate: Sri S. Radhakrishnan)

55. OA 386/2013

. Jahathali P.P., aged 33 years, S/0. B.C. Uduman,
Puthiyapura, Amini Island, Union Territory of Lakshadweep,

Pin - 682 552.

2. A lsmail, aged 45 years, S/o0. Eassa, Andrati Yoada,
Amini Island;; Union Territory of Lakshadweep, Pin — 682 552.

Khalid Unnam, aged 40 years, S/0. Mohammed Puthumamachetta,
Amini Island, Union Territory of Lakshadweep, Pin — 682 552.

L2

4. Moosa Peechandaim, aged 38 years, S/o. Abdul Khader,
Mannathachetta, Amini Island, Union Territory of Lakshadweep,
Pin - 682 552

5. Amanulla A M., age"d 33 years, S/o. Kunju Koorumel,
Amini Island, Union Territory of Lakshadweep,
Pin — 682 552.

0. Khalid A.P. aged 35 years, S/o. Allmohammed Aliyachetta,
Amini Island ‘Union Territory ofLakshadweep, Pin - 682 55.

7. Jafeerulla P:G., &ged 25 years, S/o. Kiaave Naduvatta Chetta,
Amini Island, Union Territory of Lakshadweep, Pin — 682 552.



@

12.

(By Advocate: Sri Shiraz Bhava V.8.)

1.

79

Abdul SalamA, aged 38 years, S/o. Khader Thottanada,
Aminipura, Amini Island, Union Territory of Lakshadweep,
Pin — 682 552" : '

Noorul Ilaqsan K.XK., aged 38 years S/o. Abusala Kochu Kannada
Kallakakkat, /\mml I%land Union Territory of Lakshadweep,
Pin — 682 552 '

Jalal B. M aoed 31 years, S/o Khader T., Bahija Manzil,

Thattanoda, Amini Island, Union Territory of Lakshadweep,
Pin — 682 552

Najeeb A., ag,ed 31, S/o Kidavu T.C.,
Ayeshera, /\mml Island, Union Territory of
[Lakshadweep, Pin ~ 682 552.

Nafeesath U., aged 35 years, D/o. Eassa Kottappura,
Unnam, Amiﬁi Island, Union Territory of Lakshadweep,
Pin — 682 552. A Applicants.

o

Versus

The Union Territory of LakshadWeep, :
Kavarathi — 682 555,
represented by its Administrator.

The Director of Parichayaths,

Department of Panchayaths,

Administration of the Union Temtory of Lakshadweep,
Kavarathi — 682 555.

The District Panchayath, Amini, rep. by its Executive Officer,
Amini Island, Union Territory of Lakshadweep, Pin — 682 555.

The Village (Dweep) Panchayath, Amini Island,

Union Territory of Lakshadweep, Pin — 682 555,
Represented by its Executive Officer. Respondents

(By Advocate: Sri $ Radhakrishnan)

56.

l.

OA 388/2013.

P.P. Amanulla, aged 38 years, S/o. Sayed
Mohammed P.K., Puthiya Pandaram, Kiltan.

Mubaraka B‘anu‘, aged 27 years, D/o. Ibrahim,
C. Lavanakkal House, Andrott.



6o °
3. K. Sajeedkhafn, aged 26 years, S/o. Cheriyakoya,
Kunnel House, Amini. Applicants
(By Advocate: Sri K.B. Gangesh)
Versus

I.  The Administ%&ox
Admmx%trahon of the Union Territory of Lakshadweep,
Kavaratti — 682 555.

2. Director of Panchayats, Department of Panchayats,
Administration of the Union Territory of Lakshadweep,
Kavaratti — 682 555.

3. Department of Animal Husbandry, Administration of the
Union Territory of lLakshadweep, Kavaratti, represented by its

Director — 682 555.

4.  Assistant Settlement Officer,
Amini Island !—,682 554.

5. Village (Dweé‘“p) Panchayat,
Kiltan Island, represented by its Executive Officer-682 552.

6.  Village (Dweep) Panchayat,
Andrott Island, represented by its Exec’u’ti»v}e Officer-682 553.

7. Village (Dweep) Panchayat, Amini Island,
represented by its Executive Officer — 682 554, Respondents

(By Advocate: Sri S. Radhakrishnan)

57. QA 390/2013

1. C.N. Abdul Hakeem, aged 38 years, S/o. Koya,
Cheriyannallal House, Kalpeni.

2. K.I. Cheriyakoya K.C., aged 48 years, S/o. Pookoya,
Karupathaillam House, Kalpeni.

3. K.K.Sadique Ali, aged 44 years, S/0. Mohammed C.P.,
Konhankakké’da House,Kalpeni.

4, C.N. Ilabusabl aged 50 years, D/o. Attakoya
Cheuyannallal House Kalpeni.

S. Hameedabi, @_'ge‘d 41 years, D/o. Ramalan,



10.

12.

15.

16.

17.

18.

19.

20.

21.

gl
Pakkath House, Kalpeni.

AT. SH@emabji, 42 years, D/o. Hamzakoya,
Athanam Thottam House, Kalpeni. ‘

A.K. Muthubt, aged 53 years, D/o. Chetiyakoya,
Alikakkada House, Kalpeni.

K.K. Habusabi, aged 42years, D/o. Sayed_MOhammed Koya,
Kandamkalam House, Kalpeni. :

Bambathi, aged 43 years, D/o. Aharmed P.,
Chadachiyoda House, Kalpeni.

Abdul Saleern M., aged 34 yeafs, S/o. Mc.)vhyammed A.K;,
Manjiyanam House,Kalpeni.

Naseema M.P., aged 33 years, D/o. Mohammed K.P.,

Mayamkakkapura [House, Kalpeni.

Humairath P., ‘aged 42 years, D/o. Sayed,
Poodiyath House, Kalpeni.

C.0. Balkees, aged 53 years, D/o. Yussaf K.V,
Chadachiyoda House, Kalpeni.

B. Abdurahiman, aged 49 years, S/0. Muhmed M.,
Beerandhoda House, Kalpeni. :

K.C. Abdul Laffar, aged 38 years, S/o. Aboobacker,

- Kuttiyachada House, Kalpeni.

M. Anwal',agféd 37 years, S/o. M.P. Khader,
Maral House, Kalpeni.

M.P. Hajira, aged 36 years, D/o. K.P. Mohammed,
Mayamkakkepura House, Kalpeni.

C.G. Naseema Beegum, aged 36 years, D/o. Hamzakoya M.K.,
Cheriyachaman Gath House, Kalpeni.

K.K. Attakoya, aged 59 years, S/o. Ahamed Kunji Koya,
Kandamkalam House, Kalpeni.

'l‘hangakoya,;jaged 33 years, S/o. Chariyakoya E.,
Koliyala I--—Iopi;s:‘e:,- Kavaratti.

Hussain Ali, ag,cd 35 years, S/o. Nallakoya,
Chettipura House, Kavaratti.



22.

23.

24,

25.

26.

27.

28.

30.

31

32.

33.

34.

35.

36.

37.

Jaffer, :aged 3 yeafs, S/o. Hasan T.P.,
Kaladi House; Kavaratti.

Basheér, agea""v36 years, S/o. Mohammed P".,'

Kunniname! House, Kavaratti.

Amina, aged 42 years, D/o. Aboobacker,
Theklapura House, Kavaratti.

Kadisha, aged 55 years, D/o. Aboobacker,
Kunninamel House, Kavaratti.

Rahmath, aged 38 years, D/o. Mohammed P.V.,
Alachaoppada House, Kavaratti.

Raziyabi, aged 33 years, D/o. Ali,
Kunnumpuram House, Kavaratti.

Shamshadbeegum, aged 31 years, D/o. Kuttiyammed,
Kunnam House, Kavaratti.

Jameela, aged 37 years, D/o. Kunhikoya,
Fathima Manzil, Kavaratti. -

Lilar, aged 28 years, S/0. Ahamed A.P.,
Kadapurathaillam, Kavaratti.

Noorul Ameéﬁ, aged 33 years, S/0. Sayed Buhari,
Palalam House, Kavaratti.

Abdul Rash‘eé'd, aged 23 years, S/o. Hasainar,
Umbiyapura House, Kavaratti. '

Hussain B., aged 43 years, S/o. Kunhi Kunhi P.,b
Biranthoda Ho’use, Kavaratti.

Mohamm‘edal’i T.P., aged 35 years,
S/o. Aboobacker K K., Thekkilapura House, Kavaratti.

Sajid Khan, aged 39 years, S/o. Sayed Koya,
Edanilam I*Ic)gse, Kavaratti.

Jassin C., dged 33 years, S/o. Ali K.P,,
Chonam House, Kavaratti.

Mohammed Raﬁ',a:ged'37 years, S/o. Hamzath Haji AP,
Molokepura House, Kavaratti.



39.

40.

41.

42.

43,

- 44,

45.

46.

47.

48.

49.

50.

52.

- 53.
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Mohammed Shaffee P.A., aged 35 years, S/o Ku_]l Seedi Koya
Puthiya Allkom Amini.

Abdul Raheem, aged 34 years, S/o0. Abdu Rahiman,
Aynepura Ho‘ijse Kavaratti.

Mushin, ag;ed 39 years, S/o. Nallakoya,
Kuttlthayapula House, Kavaratti.

Akbar T.P., ag'cd 33 years, S/o. Kidave K.,
Tharamimakepura House, Kavaratti.

Faizel Hussain, aged 37 years, S/o Shahul Hameed, -
Palamkakkada House, Kavaratti.

' Najumudcen p. , aged 36 years, S/o. Shamsul Noor

Pallicaham House Kavaratti.

Shihab, aged 35 years, S/o. Kunhlmmdeen Mullapura House,
Kavaratti. '

| Aman, aged 37 years, S/o. Aboobacker, Kaladi House,

Kavaratti.

Raheem A., éged 30 years, S/o. Khader, Agam House,
Kavaratti. '

Firozkhan, agéd 27 years, S/o. Sayed Poo,
Ullikanapur House, Kavaratti.

Abdul Hashim M.1., aged 33 years, S/o. Attakoya,

- Mukriya Illam House, Kavaratti.

Kadish{a, aged 44 years, D/o. Ukkas,
Umbiyapura House, Kavaratti.

C.P. Abdul Razak, aged 42 years, S/o. Mohammed,
Chamayathapura House, Kavaratti.

K. Abc.'iii.llRaSéheedu/, aged 42 years, S/o. Hamzath,
Kunhibiyoda House, Kavaratti.

C.P. Réheem., aged 31 years, S/o. Hameed,
Chandipura House, Kavaratti.

M.T.P. Habeeb Rahman, aged 43 years, S/o. Khalid,
Melathiruvathapura House, Kavaratti.

EE



54.

53.

56.

57.

58.

59.

60.

61.

62.

63.

64.

65.

66.

67.

68.

69.

"

Moominath, aged 37 years, D/o. Kidav,
Neliyampura‘ House, Kavaratti.

Halima, ag,ed 35 years, D/o. Koyamma,
lhaleekepura House, Kavaratti.

Sayed Abdul Raheem aged 46 years, S/o. Hajl Sayed Shaikoya,
Ummalmanooda House, Kavaratti.

/—\bdulRehcef_h, aged 30 years, S/o. Hamzath,
Mannayapura House, Kavaratti.

‘Mullabi U.P., aged 38 years, D/o. Hamzath,

Ullkanapura House, Kavaratti.

Sayed Abdul Jaleel, aged 39, S/o. Aboobacker,
Puthiya Kunnamkalam, Kavaratti.

Muhsin, aged 38 years, S/o. Koyamma,
Kunnumpura House, Kavaratti.

SeethiOYKoya,jég‘ed 39 years, S/o. Cheriyakoya, -
Edanilam House, Kavaratti.

Mariyommabfi, aged 36 years, D/o. Mohammed,
Kattikulam House, Kavaratti.

Mohamined Shiaﬂ, aged 33 years, S/o. Ahammed Haji,
Pakich@purﬂ House, Kavaratti.

Mubeend agaed 23 years, D/o. Sayed Poo,
Nehyampula ‘House, Kavaratti.

Salma’ "aged 2:2 years, D/o. Cheriyakoya,
Vadakila pula House, Kavaratti.

Muhammed ag,ed 32 years, Slo. Attakoya
Vddkllapma Kavaratti.

Sairabanu P. E ,aged 31 years, D/o. Sayed Shaik Koya
Madal Ilouse Amm1

Mohamme-d Al‘i P.M., aged 27 years, S/0. Hamza,
Puthiya Manzil, Amini.

:m:dkoya iaged 41 years S/o. Abdul Khader,
Pandaram IIouse Amini.



70.
71.
72.
73.
74.
75.
76.
77.
78.
79.
80.
81.
82.
83.
84.

83.
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Cheriyakoya M.C., aged 32 years, S/o. Hameed,

- Melactietaa House,Kadmath.

'Shafee,:}?\l/.P., éged 39 years, S/o. Ismail;
Vadakkilapura House, Kadmath.

Fazeerali N.M., aged 25 years, S/o. Kahalid,
Noor Mahal, Kadmath.

Shahul Hameed, aged 21 years, S/o. Ibrahim,
Melachetta House, Kadmath.

Najmudeen P.N., aged 28 years,
S/o. Cheriyakoya, Puthiyathanoda House, Kadmath.

Mohammed Iqubal, aged 46 years, S/o. Khader,

" Attalada House,Androth.

Muthubi A K., aged 42 years, D/o. Muthukoya,
Appurakkat House, Androth.

Hajarommabi E.K., aged 40 years, D/o. Shikoya,
Edayakkal House, Androth.

Badarudheen Koya A.B., aged 38 years, S/o. P.S.J. Thangal,

Aliyathammada Bithathabiyyapuram House, Androth.

Asmabi, aged 38 years, Dro. Koyamma A.,
Mayyampokkada House, Androth.

Shahnaz Beegum C.P., aged 36 years, D/o. Nallakoya,
Chattapokkada House, Androth.

Fathimath Suhara, aged 38 years, D/o. Koyamma,
Bappathiyoda House, Androth.

Nusaiba A, aged 45 years, D/o. Yousaf M.P.,
Achammada House, Androth.

Khaulath L., aged 38 years, D/o. Nallakoya T.,
Lavanakkal House, Androth.

Balha l , aged 37 years, D/o. Pookunhlkoya
T haxlath House, Androth.

Rahamth P., aged 42 years, D/o. Koya Kiadve,
Pathada House, Androth.



86.
7.
88.-
89.
90.
91.
92.
93,
94.
95.
96.
97.
98.

99.

100.

101.

NaseeraiBanu M.K., aged 40 years, D/o. Kunhi Koya
Moola Kad House Androth.

mabl L., aged 40 years, D/o. Seethi M.,
l House Androth

Sarommab1 T aged 43 years, D/o. Aboobacker,
Thachery House Androth.

Mullapoo M. K aged 39 years, D/o. Koya,
Maidandurakatt House, Androth.

Hafeera L., aged 39 years, D/o. Koyamma K.P.,
Lavanakkal House, Androth. '

Aysummabi T aged 45 years, D/o. Muthukoya K.P.,
Thachery House Androth.

Habeebath A, aged 42 years, D/o. Muthukoya KK,
Ayinammada House, Androth.

Muthubi P.Mi;.,-aged 42 yeas, D/o. Yakoob,
Puthammadam House, Androth.

Ramlath Beegum, aged 42 years, D/o. Sherukunh1
Kunnel House Androth.

Haimeedath M aged 43 years, D/o. Siddiqu M K.,
Makket House Androth.

Rahil M, aged 39 years, D/o. Nallakoya,
Mathil.House, Androth.

Hussain P.P.j’aged 45 years, S/o. Aboo Sala,
Poovinapura House; Androth.

Attako'))a, aged 56 years, S/o. Asainar K.,
Attalada: House, Androth.

Hussam E K ‘aged 48 years, S/o. Seethlkoya
Edayakkal House Androth.

Sayeed;‘Mohammd Koya L., aged 54 years, S/o. Kader P.,
Lavanakkal House Androth v



102.

103.

104.

105.

106.
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Hussax;n K., aged 50 years, S/o. Sayeed Bhkari-T.M.,

da: House Androth.

15méx ; aged 40 years, S/o Lava Burhikage Moosa,
Kunnumange House, Androth.

@ubaldabl aéed 37 years, D/o. K.K. Sayedmohammed,
Pathada House, Androth,

Pookunhi, aged 31 years, S/o. Saye Mohammed,
Keechelam House, Androth.

M.P. Mohammed Hussain, aged 35 years,
S/o. Kidave, Moodampura House, Androth. Applicants

(By Advocate: ‘Sri KB Gangesh)

Jun—y

Versus

The Administrator,
Administration of the Union Terrltory of Lakshadweep,
Kavaratti — 682 555.

Director of P'anchayats Department of Panchayats,
Administration of the Union Territory ofLakshadweep,
Kava tti — 682 555.

Dire¢ T, Dcpartment of Labour and Employment,
Administration of the Union Territory of Lakshadweep,
Kavarattl - 682 555.

Depaltment of Education, Administration of the Union Territory
oFLak%hadweep, Kavaratti, represented by its Director — 682 355.

Department of.Agrlculture, Administration of the Union Terrltory of
Lakshadweep, Kavaratti, represented by its Director — 682 555.

Depallmem of Women and Child Development,
Admlnlstrdtlon of the Union Territory of Lakshadweep,
i 1epresented by its Director — 682 555.

Depaitiment Q"_f Fisheries, Administration of the Union Territory of
L aks'h”..: :w'eep";'ﬁ.lKavaratti represented by its Director — 682 553.

Depanmem of Amma\ Husbandry, Administration of the Union
Territory ofLakshadweep, Kavaratti,
represented b_y its Director-682553.



Lakshadweep K1ad1 and Village Industries Board,

9.
Kavarattl represented by its Chairman — 682 555.
10. Revenue Sub Dlvxsmnal Officer, Kavaratti Island — 682 555.
I1.  Sub %Drv:'-x_s‘ro‘n"azli Officer, Amini Island — 682 554,
12. Ass}st Engmeer LPWD Sub Division, Androtl Island-682 553.
13. akshad ‘,ecp District Panchayat, District Panchayat (HQ),
Kavaratti, =
represented by its Chief Executive Officer — 682 555.
14, Village (Dweep) Panchayat, Kalpeni Island, represented by its
ereutlve Ofﬁeer - 682 551
15, Village (Dweep) Panchayat, Kavaram Island, represented by its
I*xeeutlve Ofﬂcer ~ 682 555 :
16. Vlllage (Dweep) Panehayat Amini Island,
1ep1esented by its Exccutive Officer — 682 554.
17. Village (Dweep) Panchayat,
' ! .' ith Island, represented-by its
fe Ofﬂcen 682 553.
18. Village _(:Dwee‘p)v Panchayat,

Androth'Island, represented by its
Executive Ofﬁeex 682 552. Respondents

~ [By Advocate Sr1 S Radhakrlshnan (R 8 & 10—18)]

S8.

I

()A 392/2:0,1__3

Husqam, S/o Aboosald
Saramappada (Konchukakada) House

Shukoor S/o late Kidave,
Pakrumupanoda House, Agathi,

P 1esent1y wqumg as Cleaner,
RGS HOSpltal Agatti.

Latheef, S/@ Auakoya
Kalkqndlyoda,lvlouse Agathi,
Presently working as Cleaner,

: R(JSHospltal, Agatti.




B2

"Hameedath, D/o Koyassan,

Aynepara House, Agathi, =
Presently workmg as Cleaner,:-

. -RG@IIOSpltal Agatti.

Hajara, D/o late Hyder,
Beepapada House, Agathi,
Presently working as Cleaner,
-RGS Hospital, Agatti.

Sheemabi, D/o late ghamsuddeen
Beepapada House, Agathi,
Presently working as Cleaner,
RGS 1~1vospita_il;- Agatti.

Abida, D/o Hameed
achoda Holise, Agathi,

_~Pre.sen‘tvzlvy working as Cleaner,

- RGS Ii.ospital,'Agatti.

" 10.

12.

13.

Sulaikla, D/o Mohamed,
Koylam House, Agathi,
Presently working as Cleaner,
RGS_ Hospital, Agatti.

9/0 Ilam/d
hiyoda House, Agathi,
workmg, as Cleaner,

Sulaxma_n

/\mpcrpa]ly Illouse Agathl
Pnesemly working as Cleaner,
RGS %ospltal Agattl

Saifulla, S/o Abdulahlman

Mar lyathoda House, Agathi,
' Plesently workmg as Cleaner,

RGS -%I‘ospltal Agatu



-louse, Agathi,
ng as Dhob1

15.  Abdulla, S/ ,.Khalld ;

Kandavar (JOthl House, Agathi,

Presently workmg as Cleaner,

RGS Hospital, Agatti. Applicants
(By Advocateﬁ Sri R Ramadas)

Versus

1. ~The Admm(sua(ox

2.
3 T hc Mcdlcdl Ofﬁccx in charge,
‘ (,oml mlty Health Centre, Agatti Island,

UnIOI [‘emlony oF l.akshadweep 682553 Respondents
(By Advo ri S Radhakrlshnan (R1&3))
59.
1.

, lhe Assxstant l*nglﬁeer Electrical,

Eectrical Sub Division, Kadamat.
2.
3. ged 31 years, S/o late Nallakoya

Jouse, Kadamat, Skilled Labourer,
ssistant Engineer Electrical,
ivision, Kadamat.




9

louse, Kadamat, Skilled Labourer,
ssistant Engineer Electrical,
ivision, Kadamat.

K.P!Kunhikoya, aged 41 years, S/o late IIassainal
Keelacherxy "ouse Kadamat, Skilled Labourex
Office of the  ‘Assistant Engineer, Electrical,
Electr ical gub Dlv1510n Kadamat

(By Advocatc Sn R Gxeeraj)

I

The /—\dmmlslrator
Union’ lemtory of Lakshadweep,
Kdval am 682555

The Dnecton ofPanchayal
Department of Panchayat,

Administration of Union Territory of L akshadweep, ;

Kavaratti- 682 555.

The Chvief Executive Ofﬁcer, District Pénchayat, '
Kadamal-682'556.

The _A's'swlanl E ngmecx Electrical,

lbd Labourer
usbandly Unit,
111t01y of Lakshadweep, Kalpeni-682 557

esiding at Thithiyapada House,
Kalpcm'l.sland 682 557.

M, IIydcx
wol

, S/o late M.K. Yousef, aged 43 years .
1S Casual Labourer,

, »Appli’cants



10.

SRR S LA P
I Tl e

Lk

Ammal Husbandry Unit,

Union., Temtcny of LakshadweJep, Kalpem -682 557
and- xe51dmg at Manchiyanam House, - :

and.re31dmg atz Kakatchlyoda House,
Kalpem lsland 682 557. :

M.K. Naseel S/o P.Cheriyakoya, aged 33 years
working as Casual Labourer,

Animal Husbandry Unit,

Union TenitOly of Lakshadweep, Kalpeni -682 557
and residing at.Malmikakkada House, . .
Kalpeni Island 682 557

M Kalam S/o M C Muthukoya aged 34 years
wmkmg as (,asua] Labourer,

Am{nal Husbandxy Unit,

Jnig ‘er rltoxy of Lakshadweep, Kalpeni-682 557

K. K Mohammed Rafeeque, S/o V.K. Kojankoya, aged 45
yea1s wmkmg as Casual Labourer,

Animal Husbandxy Unit,

Union Femtmy ofLakshadweep, Kalpeni-682 557

and, 1651dmg at Kandamkalam House, .

Kalpem" sla d7682 557

, S/o late M C. Ahmedkunji, aged 47 years

M;f

wo isual Labourer,

An indry” Unit,

Uni ty of Lakshadweep, Kalpeni-682 557
an'fd .Maral“.House Kalpeni Island-682 557.

K.O. Abdul Sa am, S/o P. Assainar, aged 39 years
workmg #s Casual Labourer,

Arnimal Ilusbandly Unit,

Union luntmy of Lakshadweep, Kalpeni-682 557
and remdmg at Kakatchiyoda House,

Kalpem sland 682 557.

p.p Lhafa_ S/o late Sayedmuhammedkoya
/ , working as Casual Labourer

e}ndly Umt
A0



(US]

Depax , wt‘of anchayat
Admlmstlatlon of Union Territory of Lakshadwecep,
Kavaratti- 682555

The Chmf ercu‘uvc Officer, District Panchayat
Kavaratti- 682555 Respondents

(By AdvocatC' Sri 'S Radhakrishnan)

62. OA 400/2013
] P %na] ag,cd 44 vears, S/o M. Suban
I uthiya Pandalam House, Agatti Island,
Umon ]umoly of L, akshadweep
2. Noushad /\ i, aged 32 yeals S/o U. Sabjdn
Keela %aldmma Pada House, Agatti Island, .
Union Territory of Lakshadweep.
3. ML /\bdul Naser, aged 28 years, S/0 M. Abdul Rahiman,
Mela Jilom House, Agatti Island,
Un rritory of Lakshadweep.
4. J lP .ég,ed' 30 ycars. S/o Kidave ,
Melz ousc Agatti Island, '
Unio ory of Lak%hadweep
5. KC Abdul ,hukoof aged. 38 years S/o Kasmi,
Kar 1yamachctta House; Agatti Island,
Union lcmtoxy ol"l akshadweep
6. M. P, Nl/dl E'uddm ag_)ed 27 yeals S/o M Abusala,
Melapuia House, Agatti Island,
Union ory of Lakshadweep. - Applicants
(By Ad\} Anitkumar)
Versus
L. A nfﬁlsuﬂatm
Umon chtory of Lakshadweep,
. Kavalattl 687551
2. lhc; Ch_anjpergon,vl
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Union_"l"erritc};& ofLa-}(shadwcep, Kalpeni-682 557
and residing at Pokkarappada House,
Kalpeni Island-682 557.

Versus

The :Ad'lin‘inivsi,:?ﬁ’étor,
Union Territory of Lakshadweep,
Kavaratti.-682555

The Director of Panchayat,
Department of Panchayat,

Union Territory of Lakshadweep,
Kavaratti,-682555 |

The _Ch‘i,c_f .E;Xjecuﬁve Officer, District Panchayat,
Union Territory of Lakshadweep,
Kav‘ar;gtti;-@SQ.;SSS

The VéLeriﬁé}rj Assistant Surgeon,
Village Dweep Panchayat,

Kalpeni-682 557 .

(By Advocate: Sri S. Radhakrishnan)

61.

(F'S]

OA 395/2013

Sainu ¢ ﬁS"/o Yusuf, aged 40 years,
Che llaJa House, Kadamat,

ct Panchayat, Kadamat.

Abdul SHukoor, S/o Sayed Ali, aged 41  years,
Ukkayachetta House, Kadamat,
Bus Driver, District Panchayat, Kadamat.

M. Khali“_d, Sv/"o; Nadeer, aged 43 years,
Madurakam House, Kadamat,

Helper, District Panchayat, Kadamat.

/-\onbkh?m, %Sj/oiKunhikoya, aged 37 years,
l(eﬂngt"biﬂ;_[}{l_allva:l House, Kadamat,

Versus

Applicants

Respondents

Applicants



(VS
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Village (Dweep) P anchdyat

Agatu [sland, Union T emtory of Lakshadweep 682553

The Employment Ofﬁcer Kavaratti, .
Union Territory of Lakshadweep 682551

The Director of Panchayat
Depaxtment of Panchayat, Kavaratti,
Union Territory of Lakshadweep-682551.

The Chief Executive Officer/Special Officer,

Vil lagc (Dweep) Panchayat,

Agatti Island, Union Territory of Lakshadweep-682553.

The Deputy Collector/ASO,
Agatti Island, Union Territory of Lakshadweep -682553.

(By Advocate: Sri S. Radhakrishnan)

63.

1.

()A 404/2013

Nadirsha N.P., S/o Nallakoya P.V,

aged 31 years, Nenampappada (House), Kalpeni Island.
Union Territory of Lakshadweep,

Working as Casual LLabourer in the

Department of Science & Technology- Kalpeni Dweep.

Affefudheen A.K.,

S/o Cherikoya K, aged 30 years,
Akkara (House), Kalpeni Island.
Union Territory of Lakshadweep,
Working as Casual Labourer in the
Department of Science & Technology-
Kalpeni Dweep.

(By Advocate: Sri Grashious Kuriakose, Sr.)
(By Advocate: Ms. Daisy I Daniel)

|'S)

Versus

The Administratdr,
Union Territory of Lakshadweep, Kalpeni.

The Chairperson,
Village (Dweep) Panchayat, Kalpeni.

The Director of Panchayat,
Department of Panchayath, Kavaratti-682553.

Applicants



e
4, The Director,
Department of Science & Technology

Kalpeni. Respondents
(By Advocate: SriS. Radhakrishnan (R1,3 & 4))
64. OA 406/2013
M.P. Shihabudheen, aged 30 years,
S/o E.C. Mohammed Alj,
Skilled Labourer, Animal Husbandry Unit, Kiltan,
Residing at Malayampura, Kiltan Island. o Applicant
(By Advocate: Sri P.V. Mohanan)
Versus
l. The Administrator,
Union Territory of Lakshadweep,
Kavaratti.-682555
2. Director of Panchayat,
Department of Panchayat,
Administration of Union Territory of Lakshadweep,
Kavaratti-682555. |
3. The Veterinary Assistant Surgeon, 4
Office of the Veterinary Assistant Surgeon,
(Animal Husbandry Unit),
Kiltan Island, Lakshadweep-682 557.
4, The Chairperson,
Village (Dweep) Panchayat, _
Kiltan-682 557. ' Respondents
(By Advocate: Sri S. Radhakrishnan (R1-3))
65. QA 413/2013
Asif Ajnad,, S/o Bader, aged 26 years,
Pathummathoda (House), Kiltan Island,
U.T. of Lakshadweep, Working as
Homeopathic Attender in Homeopathic Unit
Kiltann Dweep. Applicant

(By Advocate: Mr. Grashious Kuriakose, Sr.)
(By Advocate: Ms. Daisy 1 Daniel)

Versus



1. The Administrator,
Union Territory of Lakshadweep, S
Kavaratti-6825535. e

2. The Chairperson, .
Village (Dweep) Panchayat, Kiltan. -

3. Director of Panchayat,
Department of Panchayath, Kavaratti-682555.

4, Mission Director,

National Rural Health Mlssmn Kavaratt1 682555.

5. Medical Officer in Charge,
Primary Health Centre, Kiltan Island.

(By Advocate: Sri S, Radhakrishnan (R1, 3 to 5)).

66. OA 423/2013

l. Abdul Kareem C., aged 42 years, S/o Subair P.P.,
Chonam House, Agatti.

2. Ubaid V., aged 35 years, S/o Bamban,
Valiya lllam, Agatti.

3. Mohammed M., aged 40 years, S/o Basha'A. P,
Moothammada House, Agatti.

4, Hafsath M., aged 46 years, D/o Ummer,
Moothammada House, Agatti.

5. Maviya U., aged 48 years, S/o Ahamed,
Uriyoda House, Agatti.

>
6.  UmillaT.P., aged 54 years, D/o Khader,
: Thekkilappura House, Agatti.
- |
7. Ummer C.K., aged 54 years, S/o Alif T.P.,
Chekkakkal House, Agatti.

8. Aboobacker P K. dged 31 years, S/o Koyassan,
Puthukotta House Agatti. .

9. Mohammed T.P., aged 39 years, S/o Hamza,
Thoppumpadi House, Agatti.

Respondents
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Saromma M., aged 39 years, D/o Hamza,
Mariyathoda House, Agatti.

Ashraf A.K., aged 42 years, S/o Ahamed M.,
Achan Kuttiyoda House, Agattl.

Abdul Razzak R., aged 33 years, S/o Hamza U.,
Roultammada House, Agatti.

ShafTabi P.P., aged 36 years, D/o Hamza K.,
Puthiyapura House, Agatti. : " Applicants

(By Advocate: Mr. K.B. Gangesh)

L2

Versus

The Administrator,
Administration of the Union Territory of Lakshadweep,

. Kavaratti-682555.

Director of Panchayats,

Department of Panchayats,

Administration of the Union Territory of Lakshadweep,
Kavaratti-682555.

Director of Education,

Directorate of Education, o
Administration of the Union Territory of Lakshadweep,
Kavaratti-682555.

Village (Dweep) Panchayat,
Agatti Island represented by ‘
its Excecutive Officer-682554. ‘ Respondents

(By Advoc_ate; Sri S..,I'_{aidlhakxfi_shnan )

67.

OA 444/2013

Aboosalih, S/o ;R@h&d:lﬁ»@, o
Padalapura, Kiltan Island. .
Union Territory. of Lakshadweep, Pin-682558. Applicant

(By Advocate: Sri Shébu Sreedharan)

l.

Versus

Union Territory of Lakshadweep represented
by the Administrator,
Kavaratti Island. Pin- 682555.
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2. The Director of Panchayat,
Union Territory of -1Lakshadweep,
Kavaratti Island. Pin- 682555.

3. The Chairperson,
Village (Dweep) Panchayat,
Kiltan Island.
Union Territory of Lakshadweep, Pin-682558.

4. The Iixecutive Officer,
Village (chep) ”\nchayat
Kiltan Island. -
Union Territory of Lakshadweep, Pin-682558.

5. The Assistant Engineer,
Electrical Sub Division, Kiltan Island.
Union Territory of Lakshadweep
Pin-682558. : . Respondents

(By Advocate: SriS. Radhakrishnan (R1, 2, 4& 5))
68.  OA 453/2013

I llamccc K, 5/0 /\bdul Rahman aged 306 yeals
Keelazillam H) Kiltan Island. -
.Union Territory of Lakshadweep
: - Working as Casual labourer in
’ LLakshadweep Building Development Board, Kiltan.

2. Saleem K., S/o Badar K, aged 28 years,
Kuttukum (H) Kiltan Island, '
Union Territory of Lakshadweep.
Working as Casual labourer in
Lakshadweep Building Development Board, Kiltan.

3. Hisminoor, S/o Mohammed, aged 38 years,
Pakkiyoda (H) Kiltan Island.,
Union Territory of Lakshadweep.
Working as Casual labourer in
Lakshadweep Building Development Board, Kiltan.

4. Ponkutti, S/o Pookoya, aged 48 years,
Surambiyoda (H) Kiltan Island,
Union Territory of Lakshadweep.
Woka;D as Casual Labourer in
Lakshc\dwccp Bu1ldmg Development Board, :
Kiltan. Applicants
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(By Advocate: Mr. Grashious Kuriakose, Sr.)
(By Advocate: Ms. Daisy | Daniel)

Versus

The Administrator,
Union Territory of Lakshadweep.

The Chairperson,
Village (Dweep) Panchayat, Kiltan.

Secretary,
Lakshadweep Building Development Board,
Kavaratti. :

Director of Panchayat, ,
Department of Panchayat, Kavaratti. ' Respondents

(By Advocate: Mr. S. Radhakrishnan (R1, 3 to 4))

69.

0Q.A No. 488/2013

Salmath ‘

D/o. Sayed Koya

Madapally House

Chetlat Island. Applicant

(By Advocate Mr. K.B. Gangesh)

(S}

Administration of the Union Territory =

Versus
The /—\d}lpinistrator, A
Adminjstration of the Union Territory
of Lakshadweep, Kavaratti — 682 555. .

The Director (Services)

of L.akshadweep (Secretariat),

Kavaratti — 682 555.

Department of Science and Technology

Union Territory of Lakshadweep,
Kavaraihi — 682'555.
Represented by its Director, : , Respondents

(By Advocate Mr. S. Radhakrishnan)

70.

0A 492/2013



[¢c)

K Bushra Beeg:,L m, W/o IIa keem,

Ag,cd 27 years, Casual Labour,

Office of the Veterinary Assistant Surgeon
Animal Husbandly Unit, Amlm
Lakshadweep-682 552.

(By Advocate: Sri V.B. I—Ia:rinarayan)

N

(OS]

Versus

Union of India rep. By

the Administrator,

Union Territory of Lakshadweep,
Kavaratti Island, Pm 682555,

The Director of Panchayat,
Department of Panchayat,
Union Territory of Lakshadweep, -

~Kavaratti Island- Pin- 682555.

The Veterinary Assistant Surgeon,
Animal Fusbandry Unit, Amini.
Union Territory of Lakshadweep-682 552.

The Chairperson,
Village (Dweep) Panchayat,
Amini, Lakshadweep -682552.

(By Advocate: Sri S. Radhakrishnan (R1-3))

71.

OA 499/2013

Rahmath Beegum Keelakunnikkam,

W/o. Mohammed B.K,

Data Entry Operatoi (MGNREGA),
Sub-Divisional Office,

Kadamat Island,

Union Territory of Lakshadweep.

Residing at Keelakunnikkam House,

Kadamat Island

Union Territory of Lakshadweep, PIN — 682 556.

Moharfimed Shafi Qraishi Malika,

S/o0. M. Sayedali,

Data Entry Operator (MGNREGA)

Village (Dweep) Panchayat Office (MGNREGA)
Kadamath Island, Union Territory of Lakshadweep,
Residing at Malika House,

Kadamat Island,

Applicant

Respondents
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Union Territory of Lakshadweep, PIN - 682 556

(By Advocate Mrs. Sreedevi Kylasanath)

1.

Versus

The Adniinistrator,

Union Territory of Lakshadweep,
(Department of Rural Development)
Kavarathi.

The District Programme Coordinator,
MGNREGA, Kavarathi,
Union Territory of Lakshadweep.

The Programme Officer,
National- Rural Employment Guarantee Act, .
Office of the Programme Officer,

- “National Rural Employment Guarantee Act,

Kadamat, Union Territory
of Lakshadweep.

(By Advocate Mr. S. Radhakrishnan)

72.

0A 507/2003

MuthuiKoya K

Casual'f"Labou'r, Street Light Maintenance
Village Dweep Panchayath, Amini Island
Union Territory of Lakshadweep
Permanent address.: Kunninamel House

_Amini Island, ‘Union Territory of Lakshadweep

Pin— 682 552

(By Advocate: Ml'_-TCG Swamy)

Versus

l.akshadweep Administration
Kavarafti — 682 555

The Executive Engineer
(Department of Electricity)

App'licants-

Respondents

Applicant

Administration of the Union Territory of Lakshadweep

Kavaratti — 682 555

The Secretary (Panchayats)
(Directorate.of Panchayats)



Administration of the Union Territory of Lakshadweep .
Kavaratti — 682 555

The Chairperson

Village Dweep Panchayat

Amini Island,

Union Territory of Lakshadweep — 682 552

The Assistant Engineer (Ele)

Electrical Sub Division

Union Territory of Lakshadweep

Amini Island — 682 552

The Director

(Directorate of Panchayats)

Administration of the Union Femtory of Ldkshadweep

Kavaratti — 682 555 - ..~ Respondents

(By /\dvocalc Mr.S. Radhaknshndn (R1-3,5&6)

73.

[\

[S)

wh

6.

().A ,N()., 509/2013

'Malecha Beegum K.C.

D/o. lndccn Kandilath
Kaval (Jhctta House, Androth.

Shahid'a.Beegum K.

D/o. Hamzakoya
Kandlath House, Androth.
Subaida M.

D/o. Kidave U. K

Makku House, Androth.

/\y%ha‘B%clcgumI VK

Dlo. Yakoob P.K

Puthly'l"P‘entamvell Kad
/\ndmth '

Rahmath Beegum K
D/o. Hamzakoya P.P,

Kunhali House, Androth.

Thahira L.

D/o. Seethi Nallal
Lavanakal House
/-\ndr()th.

Subcnda A. ,
D/o. Sayed \/10hammed M.
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Aliyathara House, Androth.
Fathimathu Suhurabi P.V.K

D/o. Majeed P.V.K
Pentamibeli Kad, Androth.

Siyad [Chan L.
S/o. Kunhikoya A. (Late)
Kandilath House, Androth.

Raisa K.
D/. Badarudheen Melechetta Mechery
Kadiyammada House, Androth.

Haseena Beegum C.P.I

D/o. Abdulla M.P

Chemmachery Puthiya Illam House
Androth.

Habsalji P.U.P
D/o. Fakarukdheen K. Cheriyadam
Ummathabiyapura House, Androth.

(By Advocate: Mr. K.B. Gangesh)

Yersus

The Administrator,
/—\dmin_i'_étration of the Union Territory
of Lakshadweep, Kavarathi — 682 555.

Directgtate of Industries
Union‘Territory of Lakshadweep
Kavardthi, represented by the

Director of Industries — 682 555.

Coir Supervisor

Coir Production Centre, Androth — 682 557.

(By Advocate: Mr. S. Radhakrishnan)

74.

OA 510/2013

Hasecna (@ Haseenabi Therakkal
Theraklégl House, Kadamath

Data Egf'y Operator

Village'Dweep Panchayath, Kadamath

(By Advocaté?": Mr.R.Sreeraj)

Applicants

Respondents

Applicant



L
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Versus

The Administrator
Union Territory of Lakshadweep
Kavaratti — 682 555

The Director of Panchayath

Department of Panchayath

Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

The Executive Officer,
Village (Dweep) Panchayath
Kadamat -- 682 556

The Chairperson |
Village (Dweep) Panchayath
Kadamat - 682 556

The District Programme Coordinator
MGNREGA, Kavaratti — 682 555

The Sub Divisional Officer and
Programme Officer MGNREGA
Kadamat — 682 556 | _ Respondents

(By Advocate: Mr.S.Radhakrishnan (R1-3,5&6)

75.

OA 557/2013

KK.V.Nascer

Kodavalappu House, Kiltan

Cook, Government Senior Secondary School
Kiltan

I<.P.Dawood

Kilappura House, Kiltan

Peon, Government Senior Secondary School Applicants

Kiltan Applicants

(By Advocate: Mr.R.Sreeraj)

[\

Versus
The Administrator
Union Territory of LLakshadweep

Kavaratti — 682 555

The Director of Panchayath
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Department of Panchayath
Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

The Executive Officer, |
Village (Dweep) Panchayath
Kiltan — 682 558 '

The Chairperson
Village (Dweep) Panchayath
Kiltan — 682 558

The Principal
Government Senior Secondary School
Kiltan — 682 558 Respondents

(By Advocate: Mr.S.Radhakrishnan (R1-3 & 5)

76.

1.

OA 566/2013

Safiyath S _

Cook, Government High School
Kadamath

Residing at Pallam, Kadamath Island
Union Territory of Lakshadweep

P.P.Ismail

Cook, Government J.B.School
Kadamath :
Residing at Kadamath Island

M. P Attakoya

Cook, Government J.B.School
Kadamath

Residing at Kailiyammakada
Kadamath Island

K.K.Khalid

Cook, Government J.B.School
Kadamath '
Residing at Biriyommada
Kadamath Island

P.Amanulla

Cook, Government J.B.School
Kadamath

Residing at Kunnumpura
Kadamath Island
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6. Ummer P.P.I
Cook, Government J.B. School
Kadamath
Residing at Alikothapura
Kadamath Island

7. Hidayathulla P
Cook, Government J.B. School
Kadamath
Residing at Kadamath Island

8. Muhammed Shafi P.P |
Cook, Government S.B.School
Kadamath
Residing at Kadamath Islan:d

9. Pookunhikoya P.P
Watchman / Helper
Government Jawaharlal Nehru Senior Secondary School
Kadamath
Residing at Puthiyapura
Kadamath Island

10.  Abdullakoya B.M ?
Watch and Ward
Government J.B.School, Kadamath
Residing at Biriyommada
Kadamath Island

11.  JaferP
Driver, Jawaharlal Nehru Semor Secondary .School
Kadamath
Residing at Pupathada ] :
Kadamath Island ’ ' Applicants

(By Advocate: Mr.P.V.Mohanan)ij '
Versus
1. The Administrator
Union Territory of Lakshadweep
Kavaratti — 682 555

2. Director of Panchayath
Department of Panchayath |
Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

3. The Head Master
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Government J B School
Kadamath — 682 556

The Principal
Jawaharlal Nehru Senior Secondary School
Kadamath — 682 556

(By Advocate: Mr.S.Radhakrishnan )

77.

OA 567/2013

Habeebulla P.M

Puthiya Malika House, Kadamath
Driver, Government Jawaharlal Nehru
Senior Secondary School |
Kadamath Island

(By Advocate: Mr.P.V.Mohanan) |

Versus

The Administrator
Union Territory of Lakshadweep
Kavaratti — 682 555

Director of Panchayath
Department of Panchayath

Administration of Union Territory of Lakshadweep

Kavaratti — 682 555

The Principal _

C e BRI - e e
A L A

Respondents

Applicant

Government Jawaharlal Nehru Senior Secondary School

Kadamath Island 682 556,

(By Advocate: Mr.S.Radhakrishﬁan)

78.

I

OA 580/2013

Yacoob

* Kathathe Chetta House, Kadmat.

Vahida
Marikilam House, Kavaratti.

Habusa
Alachapada, Kavaratti.

Yacoob
Kaladi House,.Kavaratti.

Respondents



"~ Amanulla,

Muhammed Salih :
Aynepura House, Kavarafti.

Fareeda Beegam ;
Molokepura House, Kavaratti.

Saleem
Pallicham House, Kavara’tti,

Bamban
Nambicham House, Kavaratti.

Sayed Abdullakoya

"Chendipura House, Kavaratti.

" Nafeesathbi

Poodiyam House, Kavaratti.

Jamaliyath
Thirinipura House, Kavaitatti.

Fazeela Beegum

" Kannipura House, Kavaratti.

Ummer
Thirinikad House, Kavaratti.

Firozkan
Athnachammada House;Kavaratti,

Jaffer -
Marikilam House, Kavaratti.
‘Mela Illam House, Kavaratti.

Sirajudheen
Molokepura House, Kavaratti.

Hiyasudheen
Chamayathapura House; Kavaratti.

Fathahudeen
Kadapurathaba House, Kavaratti.

Muneer o
Kuttipapepura| House, Kavaratti.
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21.  Ashik
Puthiya Alikom House, Kavaratu

22.  Muhammed Musthafa, |
Achadapurakatt House, Andrott

23.  Mujeeb Rahman T.P,
Thaleka Pura, Kavaratti,”

24.  Jamhar Hussain .
Beeranthoda House, Kavarat‘u

25. Muhsin
Beeranthoda House, Kavarattl

26.  Rauf |
Chettipura House, Kavaratti.

27. Hazarath
Chungam House, Kavaratti

28.  Khalid
T hottathapma House, Kavaratt1

(By Advocate: Mr.K.B.Gangesh)
Versus
I The Administrator
Administration of Union Territory ofLakshadweep

Kavaratti — 682 555

2. Director of Panchayath
Department of Panchayath

Administration of UnionTerritory of Lakshadweep

Kavaratti — 682 555

)

Director of Agriculture i
Department of Agriculture

Administration of Union Territory of Lakshadweep

Kavaratti — 682 555

4. Director of Animal Husbandry
Department of Animal Husbandry
Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

5. Village (Dweep) Panchayath Kavaratti Island
represented by its Executive Officer,

Applicants



A
{

Sl

Pin — 682554 ‘ Respondents

(By Advocate: Mr.S.Radhakrishnan)

79.

I

OA 582/2013

Rasheed Koya 1

Multi Task Employee _
Public Library, Kilthan S

Residing at Kilthan

Smt.Sulfabeegum o

Cook, G.H.S Kadmat -

Residing at Melachetta Hauumakudl

Kadamath Island : Applicants

(By Advocate: Mr.P.V.Mohahan) '

l.

Versus

T hc Administrator :
Union Territory of L akshadweep
Kavaratti — 682 555

Director of Panchayath

Department of Panchayath

Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

The Library and Information Assistant
Office of Library and Information Assistant
Public Library, Kilthan . Isfand 682 557 Respondents

(By Advocate: Mr.S Radhakrishnan)

80.

OA 601/2013

Rasheed Koya S.V., S/o. Abdulla Koya P.S.,
Shaiknaveed (M), Kiltan Island PO., :
Union Territory of Lakshadweep, Pin -682 555. Applicant

(By Advocate: Mr. Shabu Sreedharan)

2.

~ Versus

Union Territory of Lakshadweep, represented by the
Administrator, Kavar atu Island Pin — 682 555.

The Director of Panchayath Umon Territory of Lakshadweep,
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Kavaratti Island, Pin — 682 555.
The Chairperson, Village (DWeep) Panchayath,

Kiltan Island, Union Temtory of Lakshadweep,
Pin - 682 558. o

The Executive Officer, Village (Dweep) Panchayath,
Kiltan Island, Union Territory of Lakshadweep, Pin — 682 553.

The Library and Inforrriaﬁi_oh_ Assistant, Public Library,
Kiltan Island, Union Territory of Lakshadweep,
Pin - 682 558. . oy Respondents

[By Advocate: Sri S. Radhakrishnan (R1,2,4 &5)]

81.

OA 634/2013

Malikdeenar, aged 21 yeas, S/o. Hamzath,
Sara Manzil House, Agatti. " . .o ~ Applicant

(By Advocate: Sri K.B. Gangesh)

(OS]

Versus

The Administrator, i
Administration of the Union Ten itory of Lakshadweep,
Kavaratti-682 555.

Director of Panchayats, :" -
Department of Panchayats, .
Administration of Union Teritory of Lakshadweep,

Kavaratti — 682 555. i«

Department of Education, Administration of the
Union Territory of Lakshadweep, Kavaratti,
represented by its Director =682 555.

Vlllaoe (Dweep) Panchayat,
Agatti Island, leplesented by its Executive Officer,
682 554. S : e Respondents

(By Advocate: Sri S. Radhakrishnan)

82.

I

OA 6352013  '&i

Fathahudheen K.P., aged 40 years, S/o. %aycd Muhammed Koya,
Kattampalli House, Agam

Younis, aged 3 l»'years‘, S/o.'- Abdulla, Mariyathoda House,



Agatti. :' -
S . _
3. K.M. Shahida, aged 40 yeaerfs, D/o. Kasmi, Kuttiyam
Mukriyoda House, Agatti. - -~

4, K.M. Amina, aged 46 years',i D/o Abdul Rahman,
Kuttiyam Mukriyoda Hous'e;;';,A‘gatti. Applicants

(By Advocate: Sri K.B. Gangesh)

. Versus
l. The Admmlsnator e

Administration of the Umon Temtory of Lakshadweep,
Kavaratti-682 555. i

2. Director of Health Services,’ |
Directorate of Health Services,” ™

Kavaratti — 682 555. -

3. Medical Officer in c_harge,i;'f-;:;'!;;, i o
Community Health Centre, Agattivf 682 553.

4. - Medical Officer in Charge, Rajzv Gand)n Specia)ity Hospial,

Agatti — 682 553. i, At
5. Village (Dweep) Panchayat Agattl [sland, represented by its
Executive Officer, 682 553. Respondents
N

(By Advocate: Sri S. Radhakrlshnan)

83. OA791/2013 R

Fareeda Beegum M., Meppada. Illiam', )
Agatti Island. . o Applicant

(By Advocate: Sri K.B. Gangesh) |
Versus

. The Administrator, ‘
Administration of the Umon T errltory of Lakshadweep,
Kavarafti-682 555. ’

2. Director of Panchayats, @ .15
Department of Panchayats,
Administration of Union Femtory of Lakshadweep,
Kavaratti — 682 554.



3. Project Manager, Deswcated Coconut Powder Unit,
LLakshadweep Development Corporatlon Ltd.,
Agatti, Kavaratti — 682 554.

4, The Deputy Director (Admn.), Lakshadweep Development
Corporation, Kavarattl - 682 554.

5. Village (Dweep) Panchayat
Agatti Island, xepresented by its Executlve Officer, A
682 553. Respondents
(B.y Advocate: Sri S. Radhakrishn?ﬁj

84. OA 822/2013

B.P. Navas, Aged 27 years, S/o. Kasmi M.P.,
Valiyapura House, Kilthan Island P. O
U.T. of Lakshadweep. o Applicant

(By Advocate: Sri P.V. Mohanan) L

"Vervsus
I The Administrator,
UT of Lakshadweep,
Kavaratti-682 555.

2. Director of Panchayat,
Department of Panchayat, - -
Administration of UT of Lakshadweep,
Kavaratti — 682 555.
3. The Principal, Govemment‘Higher Secondary School,

Kilthan Island - 682 556. . | Respondents
( By Adweale : Sk € RAALA!@;LWD
85. JA 880/2013 :

Muthukoya N.P C
Nalakapura, Kiltan Island . . ' :
Union Territory of Lakshadweep- 682 558 Applicant

(By Advocate: Mr.Shabu Sreedh’arg’jn)i;

Versus ‘

. Union Territory of L akshadweep represented
by the Administrator -
Kavaratti Island — 682 555 . ,\:



2. Director of Panchayath 1
Union Territory ofLak?‘ adweep

Kavaratti Island — 682‘555

3. The Senior Admmtstla \(fc__ Ofﬁcer
Education (District Panc[hayath)
Union Territory of Lakshadweep
Kavaratti Island — 682 555

4. The Prmcxpal :
~ Government Senior Secondary School
District Panchayat, Klltan Island
Union Territory of Lakshadwee.p 682 558 Respondents

(By Advocate: Mr.S. Radhakrlshnan)

86. OA 898/2013

K.C.Abdul Khader

Kulikaraya Chetta House/l

Chetlat Island -~ = % -

Union Territory of Lakshadweep 682 554 Applicant
she Ko h\

I Union Territory of Laks‘h dwéép represented
by the Administrator ‘é-‘; Jeday i
Kavaratti Island — 682 §55 v

2. The Director of Panchayath
Union Territory of Lakshadweep
Kavaratt1 Island — 682 555 E

3. The Senior Admmlstratlve Officer
Education (District Panchayath)
Union Territory of Lakshadweep
Kavaratti Island — 682 55"'5"'5- ]

4. The Principal ’l .
- Government Senior Becondary School
District Panchayat, Chetla?( Island
Union Territory of L akshadweep 682 554 Respondents

cI“\

(By Advocate: Mr.S. Radhaknshnan) |

1)"3



87.  OA 904/2013 .

Kadeeja C.P |
Cheriyapurakad Con
Kalpeni Island LT ' ' Applicant

(By Advocate: Mr.K.B.Gangesh): "~
Versus -

1. The Administrator -
Administration of the Umon Terrltory of Lakshadweep
Kavaratti - 682555

2. Sub Divisional Officer = -
- Office of Sub Divisional Officer
Kalpeni Island - 682 554~ -

3. The Director.(Rural deveIOpﬁfe:.rllt.)'.
Department of Rural Development
Administration of the Union Territory

of Lakshadweep, Kavaxam = 682 555 Respondents

(By Advocate: Mr.S. Radhaknshnan) s

88. 0OA 905/2013

. Abdul Khader C. S
Chekkiriyammada House = «
Agatti Island '

2. BugarJamhar T.P
Theklapura House

Agatti Island Applicants

(By Advocate: Mr.K.B.Gé'ngesh) }"fi I
Versus -
1. The Administrator

Administration of the Umon "l emtoxy of Lakshadweep
Kavaratti Island — 682 555

2. Director of Panchayaths
Department of Panchayaths
Administration of the Union Terrltory ofl akshadweep
Kd\’dlattl Island - 682 555 . . %




(By Advocate: Mr.S.Radhakrishnan) |

89.

1.

(By Advocate: Mr.K.B.Gangésh) -

o v 1‘7

Project Manager .

Desiccated Coconut Powder Unit

Lakshadweep Development Corporation Limited
Agatti, Kavaratti — 682555

The Deputy Director (Admn’)'
Lakshadweep Development Corporatlon
Kavaratti — 682555 ~+ " «

Village (Dweep) Panchayath
Agatti Island represented by 1ts
Executive Officer - 682:553"

QA 939/2013 RN
Safiyullah K.C. _ k b
Kuttiyachada House - '.
Kalpeni Island ;:;. Nd'.;;: ) I..,]';"f;i..

Saifulla M.1 R
Melaillam House ‘
Kalpeni Island b

Kunhikoya M.V :
Mathil Valiyammada House

Kalpeni Island i I

' b s
Kidave K.O T
Kakkachiyoda House .
Kalpeni House b

Versus

The Admlmstrator

Administration of the Urhon Tgmtory of Lakshadweep

Kavaratti Island — 682 555

Director ofPanchayaths
Department of Panchayaths

Administration of the Umon T erfitory of Lakshadweep

Kavaratti Island — 682 55(5

Lakshadweep Bulldmg Developrﬁent Board

Union Territory of L akshadweep
Kavaratti represented by its Secretary — 682555

:!:.

é ‘ 3
; "fi@i‘ ;‘

‘Respondents

Applicants
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The Technical Officer
Lakshadweep Building Development Board
Kalpeni Island — 682 553

Village (Dweep) Panchayath
Kalpeni [sland represented by its
Executive Officer - 682 553 . Respondents

(By Advocate: Mr.S.Radhakrishnan)

90.

1.

OA 942/2013

Mohammed Ashik
Palliyat House
Androth Island

Abdul Latheef
Karakunnel House
Androth Island
Mohammed Ubaidulla
Chodath House
Androth Island

Mohammed Fathahulla
Karachetta House :
Androth Island ' : Applicants

(By Advocate: Mr.K.B.Gangesh)

Versus

The Administrator

Administration of the Union Territory of Lakshadweep
Kavaratti Island — 682 555

Director of Panchayaths

Department of Panchayaths

Administration of the Union Territory of Lakshadweep
Kavaratti Island — 682 555

Lakshadweep Building Development Board

Union Territory of Lakshadweep

Kavaratti represented by its Secretary — 682 555
N

The Technical Officer 5
Lakshadweep Building Development Board
Androth Island — 682 554



5.

Village (Dweep) Panchayath

*Androth Island represented by its

Executive Officer -.682 554

(By Advocate: Mr.S.Radhakrishnan)

91.

I

OA 952/2013

Abdul Salam N.P

Casual Labourer

Power House, Kalpeni

Residing at Nenampappada House
Kalpeni, Union Territory of Lakshadweep

C.K.Attakoya

Casual Labourer

Power House, Kalpeni

Residing at  Chakakeel House

Kalpeni, Union Temtory of Lakshadweep

P. Mohammed

Casual Labourer

Power House, Kalpeni

Residing at Pokkayoda House

Kalpeni, Union Territory of Lakshadweep
Hamza Koya P

Casual Labourer

Power House, Kalpeni

Residing at Pallath House

Kalpeni

(By Advocate: Mr.Hariraj M.R)

Versus

Union of India represented by the Secretary

to Government of India
Ministry of Home Affairs
New Delhi —110 001

The Administrator
Union Territory of Lakshadweep
Kavaratti — 682 555

Executive Engin'eer
Department of Electricity

Kavaratti, Union Territory of Lakshadweep

Respondents

Applicants
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4. Junior Engineer,
Electrical Section, Kalpeni
Union Territory of Lakshadweep Respondents

(By Advocate: Mr.S.Radhakrishnan (R2-4)

$2. OA 1100/2013

Abdul-Khader C.P
Chandipura, Kavaratti
Union Territory of Lakshadweep - Applicant

(By Advocate: Mr.P.V.Mohanan)
Versus

I The Administrator
Union Territory of Lakshadweep-
Kavaratti — 682 555

2. Director (Rural Development)
Department of Rural Development
Administration of the Union Territory of Lakshadweep
Kavaratti — 682 555

3. Director of Panchayath

Department of Panchayath {

Administration of Union Territory of Lakshadweep

Kavaratti — 682 555 Respondents
(By Advocate: Mr.S.Radhakrishnan)

93. OA_1202/2013

I. Akathar Ahammed K.K
Internal Inspector
Agricultural Department, Kalpeni
Kunnamkulam House
Kalpeni Island
Union Territory of Lakshadweep

2. Mohammed Igbal KPV
Internal Inspector
Agricultural Department, Kalpeni
Kunnipavavaliyammava House
Kalpeni Island
U niOri‘Terr_itory of Lakshadweep
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Fareeda Beegum P.V

Internal Inspector (Multi Skilled Worker)
Agricultural Department, Kalpeni
Pentamveli House

Kalpem Island

Union Territory of Ldkshadweep

(By Advocate: Mr.P.V.Mohanan)

Versus

The Administrator

Unton Territory of Lakshadweep
Kavaratti - 682 555

Director of Panchayath

Department of Panchayath ‘

Administration of Union Territory of Lakshadweep
Kavargtti — 682 555

Agricultural Officer . '
District Panchayath (Agriculture)
Kalpent Island — 682 557

Chief Executive Officer
District Panchayath
Kavaratti — 682 555

(By Advocate: Mr.S.Radhakrishnan)

94.

0.A No. 1225/2013

C.P. Showkathali,

S/o. Mohammed Koya ‘
Casual Labour, Electrical Section,

[ alpeni.

Residing at Chemmanam Pally House
Kalpeni -

(By Advocate: Mr. Hariraj M.R)

I

Versus

lhe U mon of India
Lpresentcd by the Sccxetary to

Goveérnment of India,

Ministry of Home Affairs

New Delhi ~ 110 001.

Applicants

. Respondents

Applicant



2. The Administrator
Union Territory of Lakshadweep
Kavaratti — 682 555.

3. Executive Engineer
Department of Electricity
Kavaratti, Union Territory of
Lakshadweep — 682 555.

4 Junior Engineer,
Electrical Section :
Kalpeni, UT of Lakshadweep — 682 555. Respondents

(By Advocate: Mr. S. Radhakrishnan for R2-4)

These applications having been heard together on January 17, 2014,
the Tribunal delivered the following common order on March 6, 2014:-

ORDER
Hon'ble Mr.Justice A.K.Basheer, Member (J)

Applicants in this bunch of 94 Original Applications are residents of
various Islands in the Union Territory of Lakshadweep. Admittedly, all the
applicants have been working on casual/daily wage basis in various
departments under the Administration. All of them were engaged on casual
basis for 89 days and re-engaged after a technical break of one or two_‘ days.
This process has been going on in the case of quite a number of them for
the last 10 to 20 years while in the case of a large number of others, such
engagements are for 5 to 10 years and others are for two/three years or less.
But in majority of the cases (in 80 Original Applications), these casual
employees were engaged/disengaged by Village/Dweep Panchayats and/or
District Panchayats. For. the sake of convenience, these cases. are

categorized as “Panchayath and Non-Panchayath”.

2. The common grievance of all the applicants is that their services are not
being regularized even though they have been working for years togethef, albeit
on casual/daily wage basis. Therefore the common prayer in all these cases is for
issue ol a direction to the respondents to regularize their services. In the case of a
few others who ha;//é be&n retrenched on completion of the period of engagement,

the prayer is for issuetcl dircction to re-engage them. -
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3. The short question that arises for consideration in all these Original
Applications is whether the applicants are entitled to get their services

regularized.

4. It has been noticed already that in maj'ority of the cases, the
'applicants have been engaged to work in various departments under the
Village/oweep Panchayats and or/District Panchayats. Therefore, the
Administfation has taken a preliminary objection that this Tribunal has no
jurisdiction to entertain those cases in view of the judgment rendered by a
Division Bench of the Kerala High Court in Administrator and another
Vs. Naderkoya and others— 2005 KHC 248. 1t is further contended by the
learned counsel for the Administration in these cases that going .by'the
dictum laid down in a catena of decisions of the Apex Court as well as that
of various High Courts, the services of the applicants are not liable to be
regularized since they were admittedly engaged on casual/daily wage basis
for 89 days, though, of course, many of them were re-engaged after a

technical break of one or two days.

5. In the other batch of cases in which the applicants have been
engaged by the Administration in various departments under it, the
contention raised by the respondents is that their engagement being of
casual nature, they are also not entitled to get their services regularized.
The common contention in all these cases is that these casual engagements
were made without holding any regular selection process and that such

engagements were not against sanctioned posts.

6. In this context, the learned counsel for the Administration has
invited our attention to the following decisions in support of the above
contention:-
L. Secretary, State of Karnataka & Others Vs. Umadevi and Others -

(2006) 4 SCC 1.

2. . State of Rajasthan Vs. Daya Lal - (2011) 2 SCC 429.
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3. Satya Prakash and Others Vs. State of Bihar and Others -
(2010) 4 SCC 179. :

4. Official Liguidator Vs. Dayanand and Others - (2008) 10 SCC 1.
5. R.N.Nanjundappa Vs. T..Thimmiah - (1972) 1 SCC 409.
6. Jeemon V.R. Vs. State of Kerala - 2012 (1) KHC 397.

7. State of Kerala Vs. Valsamma - 2012 KLT 294.

Non-Panchayath Cases
OA 212,266, 268, 299, 325, 347,354,366, 372, 380, 488, 499, 509
& 1225 of 2013.

7. In the above cases, the applicants have been admittedly engaged by
the Administration in various Departmentslike the Department of Science
& Technology, Industries, Environment & Forests,  Electricity,
Directorate of Labour & Employment, Directorate of Arts & Culture,
Weights & Measures etc. While 7 applicants in OA 299/2013 and 47
applicants in OA 301/2013 have been working in the Department of
Agriculture for the last 17 years right from January 1997, 2 of the
applicants in OA 225/2013 have been working for 18 years whereas others
in the above OA for the last 9 years. Similarly the applicants in OA
347/2013 have also been working ever since 1997. We have referred to the
above 2 or 3 cases only to illustrate that majority of the applicants in all the
cases - whether in the category of Panchayat or Non-Panchayat - have been
working as casual employees for more than 10 years and quite a number of

them have 8 to 10 years of service to their credit, if not more.

8. It is beyond controversy that all the applicants were engaged on
casual basis without undergoing any regular selection process though in
some cases the applicants have vaguely contended that such a process was
in fact undergone. However, in those cases also, no material has been
placed before us in support of the above contenﬁon. Similarly it is' not in
dispute that such engagemelus were not made against sanctioned posts. In

short, this process of casual engagement on daily wage basis for 89 days
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Qas been going on in the Union Territory for the last two decades or more.

These employees have continued in such casual service with a technical
break of one or two days for several years as a matter of routine.
Apparently it is a case of Hobson's choice for them. It is on record that a
large number of such casual efnployees had approached this Tribunal in the
'90s seeking regularization or absorp_tion. We have been informed that
some of them were in fact absorbed. But the applicants before us in this

bunch of 94 cases have apparently been less fortunate.

9. Umadevi (Supra) is a landmark judgment tjn the sUbject” of
“Irregular” or “illegal” appointments in public employment. The five-judge
Bench had dealt with issues relating to absorption, regularization,

permanent continuance ‘of temporary/contractual/casual/daily-wage" or

~adhoc employees appointed/recruited and continued for long in public

-employment dehors the constitutional scheme of public employment. The

Apex Court exhorted all the High Courts not to issue directions for
absorption or regularization unless the recruitment vitself was made
regularly or in terms of the constitutional scheme. While issuing the above
direction, their Lordships reiterated that it must be insisted that the States
must make only regular recruitments and appointments. It was further
observed that it would be erroneous to merely consider equity for a handful
of people who have approached the Court with a claim, while igfioring
equity for the teeming millions seeking employment and fair opportunity to
compete for employment. While dealing with irregular appointments as
distinguished from illegal appointments of duly qualified persons against
duly sanctioned vacant posts, the Apex Court, after referring to those
employees who have continued to work for 10 years or more but without
the intervention of the orders of the Court/Tribunals, directed that the
question of regularization of the services of such irregularly appointed
employeés be considered on merit in the light of the principles settled by
the Apex Court in the cases in S.V.Narayanappa - AIR 1967 SC-1071.
R.N.Nanjundéppa ~(1972) 1 SCC 409 & B.N.Nagarajan — (1979) 4 SCC

507 — as a one time measure.



10. A three judge Bench of the Apex Court in Official Liquidator Vs.
Dayanand & others had, after noticing some of the judgments/orders of the
court which took a different view from the law settled in Umadevi,
observed that those cases were illustrative of the non-adherence to the rule

of judicial discipline which is sine qua non for sustaining the system.

11.  In Harminder Kaur — (2010) 1 SCC (L&S) 202, the Apex Court had
~ held thus:-

" Long service by itself may not be a ground for directing
regularization. Regularization is not a mode of appointment.
When appointments in public office are required to be made,
provisions of Articles 14 & 16 of the Constitution of India are
required to be scrupulously followed. When a departure is
made for not scrupulously following the conditions precedent
laid down in the statutory rules, as also the constitutional

- scheme, it is imperative that the saume must be done within the
four corners of the -delegated power by the authority
concerned."

12.  In the above case (Harminder Kaur), the appellants were school
teachers and they were appointed by the Education Department of
Chandigarh on contract basis for a specified period. In the offer of
appointment itself it was made clear that the appointees would not have
any claim for ad-hoc/regular appointments available in the Institute and
that the contractual appointment could be made only against sanctioned
post. The Apex Court while concurring with the view taken by the High
Court hgi‘[d that initial appointments of the appellants were made in gross
violationji of the‘ provisions contained in the relevant Act and also the
- doctrine of equality enshrined under Articles 14 & 16. However, taking
note of the admitted position that 800 posts of teachers were l‘ying vaéant,
the Apex Court expressed the hope that the plight of the appellants would
also be taken into account by the administration and- consider the

desirability of relaxing the age-limit provided in the Rules.
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13.  In Nanjundappa (Supra), the Apex Court had held thus:-

“If the appoiniment itself is in infraction of the rules or ifitis in
violation of the provisions of the Constitution, illegality cannot be
regularized. Ratification or regularization is possible of an act which
is within the power and province of the authority, but there has been
some non-compliance with procedure or manner which does not go
10 the root of the appoiniment. Regularization cannot be said 10 be a
mode of recruitment. To accede to such a proposition would be (o
introduce a new head of appointment in defiance of rules or it may
have the effect of setting at naught the rules.”

14,  We do not propose to burden this order by referring to several other
decisions rendered by the Apex Court following the principles laid down

by the ﬁ:vejudge Bench of the Apex Court in Umadevi (Supra).

15. But one disturbiﬁg featuré that has been noticed in this bunch of
cases is that the authorities fconce.rned,' be it the Lakshadweep
Administration or the Village (Dweep) Panchayats/District Panchayats,
" have not shown any anxiety about the sad plight of many of the employees
who have continued in service for one or two decades or slightly less. It
is also not clear whether any attempt was ever made to reguleﬁ*ize the
services of those irregularly appointed employees who had compieted 10
years of service as indicated vin Para 53 of the judgment in Umadevi

(Supra) at that point of time.

16. Be that as it may, the fact remains that hundreds of employees in this
bunch of Original Applications have admittedly been working for a decade
or more with routine technical break of one or two days on completion of
89 days. It is true that the Administration or Panchayats may not require
the services of quite a number of those employees throughout the year; but
still it appears that many of them have been allowed to continue. Many of
them have been engaged in one séhéme dr'the other sponsored by the
Central Government or in some such other schemes or programmes floated
by theAAdm‘inistration on its own by utilizing the funds available with it.

The Administration or Village (Dweep) Panchayats have not come out with
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any data as regards the actual requirement of employees in various
departments’ under them. It has been noticed that in some of the
departrents, the casual employees have been working apparently against
regular posts for years together. Why is it that such posts are not identified and

sanctioned ? There is no clue.

17.  Learned counsel for the respondents‘has submitted before us that the
policy of the Administration is to give minimum employment to maximum
number of jobless people at least for a few days in a year by éngaging them
in one scheme or the other. The policy is laudable. But still, the question is
why large number of employees working on certain posts for years together
without any prospect of being regularized or absorbed, are being kept on
tenterhooks like this ? The Very fact that these people have been allowed
to continue on those posts for years together will show that such posts are
not of casual nature. We do not propose to deal with the above aspect any
further at this stage though it may be observed that the attitude of the
Administration and the local Panchayats appears to be totally uncharitable,
to say the least. |
Panchayath Cases

18. In the other bunch of 80 Original Applications, in which the
applica’ritg' .'?;have been engaged by Village (Dweep) Panchayats or District
Panchavyat,’ the main contention raised by the learned éounsel for the
Administration is that this.Tribunal has no jurisdiction to entertain these
cases in view of the decision rendered by a Division Bench of the Kerala

High Court in Naderkoya (Supra).

19. In the above case, some casual labourers working in the Water
Supply Scheme of the Village (Dweep) Pancha’yat of Agathi Island had
approached this Tribunal, aggrieved by the failure of the Union of India
and the’ L'ékshadweep Administration in granting thém temporary status
under the Scheme for Temporary Status & Regularization introduced by
‘the Union- of India, in O.M.No. 51016/86/Estt (C) dated 10.09.1993. It

appears that the upkeep, maintenance and distribution of the drinking water
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'.to the 'loeal residents of Agathi Island were initially undertaken by the
Public Works Department. Later, it was entrusted to AVAM Society.
Grant-in-Aid was provided to meet the additional expenditure and the
Society used to manage the Seheme. Later, Island Councils were'brought
into existence as per Island Council Act. Still later, the Councils were
abolished as the Lakshadweep Island Regulation, 1988 was repealed by
Section 88 of the Lakshadweep Panchayat Regulation, 1994 and during
the year 1995 all the assets and liabilities of the Island Council of Agathi-
were transferred to Village/Dweep Panchayat of Agathi. Thus all the
labourers working with the Water Supply Scheme came under the Village
(Dweep) Panchayat. The casual labourers who had approached this
Tribunal were admittedly under the services of the Dweep Panchayat and
they were being paid by the Panchayat from the fund available with it.
After considering the claim of the casual labourers, the Tribunal issued the
following among other directions:-

a) -The Second respondent ie. the Lakshadweep Administration
would adopt the Department of Personnel & Training Casual
Labourer (Grant of Temporary Status & Regularization) Scheme,
1998 :and prescribe it prospectively to the Panchayats for granting
temporary status to casudl labourers as per the parameters of the
scheme

,b) The first respondent, ie. the Union of India in the Ministry of
Personnel, Public Grievances and Pension would ensure that
appropriate legal and technical formalities are completed and the
Scheme is made applicable expeditiously. :

c) From the date of issue of these orders and until the Lakshadweep

- Administration prescribes the scheme 1o the Panchayats for
regularization of eligible casual workers, no regular appointments
would be made by the Panchayats in respect of at least two third of
the regular vacancies in Group D which would be kept reserved for
lhe regularlzatzorz of the casual workers under the scheme

(d) No casual workers, including the applicants, who are in the
servzce of the Panchayats on the date of issue of these orders would
be retrenched on the Jace of availability of work or for making way
for fresh recruits without considering them for the grant of temporary
status if eligible as per the scheme.

20. The Division Bench of the High Court while allowing the Writ
Petition filed by the Administration noticed that another Bench of this
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Tribunal in Original Applicatiovrivs(N(‘).1297 & 218 of 1998 had rejected an

identical relief claimed by some other casual labourers, holding thus:-

21,
Court in O.P.No0.28776/2001.

. ]
"We have carefully perdsed the pleadings and other materials on
record. We have also given our anxious consideration to the rival
submissions. We find that in both these O.As under consideration,
the applicants were engaged by the Island Council of

Androth/Minicoy. They might have continued to be engaged

subsequently by the succeeding local self Government body, namely
the Village (Dweep) Panchayat of Androth/Minicoy. The
Chairpersons of the respective Island Council might have with or
without proper authority from the Councils issued whal are
purported 10 be appointment orders and the subsequent sérvice
certificates. We have good reason o reject the same as those do not
reveal the applicants' nexus with the Administration of U.T. of
Lakshadweep in order that they might have a cause of action before
us. The applicants have not adduced any evidence to show that they
were appointed agains! any posts sanctioned or approved by the
Lakshadweep Administration...............

In the case on hand the applzcants were not employed azainst
any posts sanctioned by the administration and that would make all
the difference. The Island Council or the Chairpersons, as the case
may be, for reasons best known to them, seem to have accommodated
these people. They might rightly come under the wage employment
programme as a poverty alleviation measure under the DRDA or
they might have been employed since the Village (Dweep) Panchayat
authorities considered it expedient to give employment 1o them. It
probably might have offered some succor by way of daily rated
wages to the unemployed local persons.............

Neither the Panchayat authorities (respondents 4 and 5) nor
the applicants have shown how the posts created/retained in addition
lo those sanctioned ‘by the Administration could be considered
regular. As matters stand, the Administration of U.T. of Lkshadweep
has no accountability as far as the matter of regularization of the
applicants are concerned. The anxiety of the U.T. Administration to
prevent misapplication of funds granted to the Village/District
Panchayat for developmental purposes towards expenditure on
account of wanton appointments of staff against posts neither
created nor sanctioned nor approved is legitimate. "

The above decision was confirmed by a Division Bench of the High

Still later, OA No.1008/1997 ‘and QA

No.571/1998 were also dismissed by a common order following the

decision mentioned supra. This order was also confirmed by the High

Court in 0.P.No,35164/2001.
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22.  After reférring to the above ofd;:rs, the Division Bench of the High
Court in Naderkoya (Supra) held that Lakshadweep Administration did not
have jurisdiction to frame scheme for absorption of casual employees in
the service of the Panchayai. [t was further observed that the‘questioh of
absorption was a matter which the Panchayat has to consider taking into

account its financial status and various other administrative policies. The

following are the observations of the Division Bench:-

"In view of the above mentioned circumstances, we have no

hesitation to hold that the Tribunal has committed a grave error in

giving direction to  Lakshadweep Administration to adopt the

Department of Personnel & Training Casual Labour (Grant of
Temporary Status & Regularization) Scheme 1993 and prescribe it

prospectively to the Panchayats for granting temporary status to
casual labourers. The direction given to the Panchayat not to effect

any appointments till the Lakshadweep Administration frames -
Scheme, is illegal and do not fall within the jurisdiction of the ‘
Tribunal. Further direction given to the Panchayat that no casual
workers would be retrenched on the face of availability of work fulls

within the domain of the Administration. In such circumstances, the

order passed by the Tribunal in OA 820 of 2001 stands set aside."

23. In this context, it is pertinent to note that in many of the cases, the
Chairpersbns of the Panchayats have issued orders of appointment of
casual labourers. It is fairly conceded by the learned counsel for the
applicants that such orders could héve been issued only by the Executive
Officer of the concerned Panchayat. Strangely, in some of the cases, the

Panchayats are represented by their Chairpersons and not by the Executive

Officers.

24.  There is yet another aspect of the matter. In the course of hearing of
the cases, it was submitted by learned counsel for the applicants in some
cases that different political parties are in power in various Panchayats.
Equations of power have changed after the last Panchayat elections. Some
of the orders of appointments were cancelled by the successor Committee
“in office of these Panchayats. More importantly, fresh engagements are
being made on  political  basis and  some  of  the

disengagements/retrenchments also have political colours.
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25.  In OA 300/2013, the Chairperson of Village (Dweep) Panchayat of
Androth Island has appeared through Advocate R.K.Muraleedharan, and
contended in the written statement, inter-alia, that termination of services
of the applicants in the above case is exclusively within the jurisdiction of
the Panchayat especially after issuance of Annexure R4(b) notification
dated March 7, 2012 issued by the Administration of the Union Territory
of Lakshadweep. It is pointed out by the learned counsel that by virtue of
Annexure R4(b) notification issued in terms of Articles 243(g) of the
Constitution, the Panchayats are vested with powers and authority to
function as institutions of local self governance. The learned counsel has
invited our attention to various clauses contained in the above notification
in support of the argument that the Panchayats are vested- with the right
and authority to "hire and fire" employees. However, it is conceded that
the Village (Dweep) Panchayats have no power to regularize the services
of the applicants though the Panchayats are in dire need of the services of
the applicants who are having sufficient experience. It is further conceded
by respondent No.4 in the above case that the Panchayats are not vested
with the power to create any post without prior approval of the

Administration.

26.  Strangely, in most of the cases relating to employees engaged by the
Panchayats, the Standing Counsel for the Administration himself has

appeared for the Panchayats as well.

27. Learned counsel for the applicants in some of the cases have invited
our attention to various provisions contained in the Lakshadweep
Panchayat Regulations, 1994 and the allied rules thereunder. While
inviting our attention to Lakshadweep Panchayat (Grant-in-Aid) Rules,
1997, Sri P.V.Mohanan who appears for the applicants in some of the
cases, contends that once the Administration sanctibns 'Grant-in-Aid", it is
for the Panchayat to execute the various works like road

construction/repair/maintenance, ~ water  supply,  drainage, local

¢
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development works, primary education, health and sanitary scheme etc.
For this purpose, the Panchayats can engage workers and therefore
necessarily the Panchayats have the power to regularize or absorb casual
workers, especially after the introduction of the Lakshadweep Panchayats
Regulations, 1994. The learﬁe_d counsel has invited our attention to
Article 234(g) and Article 40 of the Constitution of India in this context.
We do not propose to refer to or deal with identical arguments advanced
by other learned counsel as well, since it has already been noticed that
going by the decision in Naderkoya (Supra),j this Tribunal has no
jurisdiction to entertain this bunch of Original Applications fellating to

employees who were engaged by the Panchayats.

28. * Sri N.Unnikrishnan who appears for the applicants in OA 394/2013
has raised & further contention that the casual labourers who have béen
working for more than v2_40__days in a éalcnder year aré entitled for
protection under Chapter V (a) of the Industrial Disputes Act and that their
services cannot be dispensed with arbitfarily; It is further conteﬁded that
one set of casual empldyees cannot be replaced by another set of casual
employees as held in State of Haryana Vs. Piara Singh - (1992) 4 SCC
/18. The learned counsel points out that some of the applicants in OA
394/2013 have been working since 1994 while others have put in more

than 4 years of service.

29.  The sum and sub§tance of the arguments advanced by the learned
counsel for the applicants in all these cases s that théy may be allowed to
continue in service, albeit on casual basis. It is true that the applicants in
all these cases, whether in the category of Panchayat or non—Pa‘nchavy‘at,
have ‘been working on casual basis for a large number of years, It has been
noticed already that some of the applicants have been working since 1994
and many of them since 1997. Quite a few of them have been working for
periods ranging between 5 to 10 years. There are only very few who have
been working for 2-3 yéars or less. Most of them are still continuing on the

basis of interim orders passed in these cases.

,/1



30.  When these cases had come up for consideration before a Single

Bench (Judicial Member) on 3.7.2013, the following order was passed:-

“9. Perusal of the applications reflects that save that in all the
‘cases, the period of engagement at one stretch is limited to 89 days
and with an artificial break of one day, the cases are not identical in
other aspects, In many, the period of engagement is for over two
decades, in some, specific qualifications have been prescribed; in
some other the work cannot be carried out by all as such jobs
requires either training or specialization or training.  Admittedly, a
number of applicants have been functioning as casual labourers for
decades by now. Most of them have been through regular selection
though some of those had not initially registered their names with the
authority concerned. Some of them have been functioning in
veterinary units which require special skill; some function as drivers
and the like. In many cases, the wages are fixed per month. Thus,
the applicants do not constitute a homogeneous group but a
heterogeneous cluster. . Continuance of interim order or vacation of
interim order for all without intelligible discrimination would not meet
the ends of justice. Keeping in view (a) the rights that might have
been crystallized by some (e.g. in respect of those who have been
functioning for a long time without the intervention of the
Court/Tribunal), (b) the -qualifications prescribed. in some cases, (c)
the specialized nature of the job, which cannot be performed by all;
(d) the consolidated amount payable to some instead of wages on
per day basis under the Wages Act, (e) the fact that many of the
applicants are functioning under certain scheme, continuance of the
interim order has to be considered differently for different categories
of applicants though till now, by a common order on 4" June, 2013
and thereafter the interim order has been passed.

10.  For this purpbse, all the serving casual labourers should be
identified and grouped as under :- '

(a) - Those who have put in more than 10 years of casual labour
service, with or without the artificial . break. These may
include those who have been inducted with specific qualification
of matriculation/ITl and the like and also those who have been
inducted under specific schemes

(b) Those who have been inducted with specific qualification of
matriculation or other specialized course beyond Matriculation, such
as ITl, or possessing specialized skills, such as date entry operator,
drivers etc. which job cannot be accomplished by ordinary casual
labour normally engaged for manual works. This list may include
those who have been engaged under some project or scheme, but
not coming under (a) above, i.e. with less than ten years of service.

(c) Those who have been engaged under one scheme or the

other (other than those who have been engaged under the Mahatma

Gandhi national Rural Employment Guarantee Scheme (MGNREGS
- for short), but not those who come within (a) or (b) above.
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(d)  Those who come under the MGNRGS scheme

(e) Those who are mere casual labourers not falling under any of
the above.

11.  Of the above, disengagement of the existing casual labourers
and replacement by others in the waiting list, should be first in
respect of (e) above. These casual labourers cannot claim any right
to continue and they have to be rotated. And in their place, for 89
days, those in the waiting list (wardwise/Islandwise) may:. be
engaged. This again, should be after giving them a notice of two
weeks before disengagement. The purpose of giving two weeks
notice is that if the casual labourers sought to be disengaged feel
that they belong to category (a) or (b) above, they may make due
representation and the same would be considered forthwith by the
- Administration and their decision communicated to such individuals.

12.  Similarly, those coming under group (d) above, i.e. those
who have been engaged under the MGNRGS could be disengaged
as in their case the scheme itself was affording employment for a

- period of a minimum of 100 days, which would enable. those who
are still waiting to avail of the benefit of the scheme. Such of these
casual labourers could be disengaged after they have been granted
100 days of work and hereaga/n fter glvmg them a notlce of two
Weeks before d/sengagement ‘

13.  In respect of (c), if the scheme under which the casual
labourers have been engaged provides for certain conditions
precedent for disengagement, it is subject to such a condition only
their services could be disengaged. Rest of the casual labourers
shall continue until further orders.

14.  In respect of (b) and (a), their services as casual labourers
shall not be disturbed until further orders. The disengaged casual
labourer (as contended by the counsel for the applicant in OA No;.
507 of 2013), if falls under (b) or (a) above, i.e. with more than ten
years of service or with specific qualification such as matriculation or
the like (here stated to be ITl), he shall be re-engaged before. the
next date of hearing and conf/rmat/on g/ven on the next date of
hearing.”

31. Pursuant to the above order, the Panchayats/Departments have
issued certain circulars which are marked as Annexure A5 to A8‘in OA
300/2013. Apparently, some attempt has been made tovcategor_fze the
labourers. group-wise .as delineated in the above interim order. Thereafter,
several employees were sought to be disengaged. Understandably, all these

employees who faced the threat of disengagement have approached this

Tribunal and those Original Applications are also included in this bunch of

cases. It appears that the Administration has also sought to rely on the
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judgment of the Division B:ench of the Kerala High Court in O.P.(CAT)
No.133/2012 and No.606/2012, conténding, inter-alia, that its policy is to
give minimum employment to maximum people at least for a few days ina
year. In this context the Administration has also referred to some of the
schemes floated by the Union of India which ensures minimum 100 days'

employment in a year to maximum number of people.

32.  The short question that arises for our consideration is whether the
applicants are éntitled to get their services regularized or not. It has been
noticed already that there is nothing on record to show that the applicants
had been engaged against any sanctioned posts or. that they were so
engaged’ after undergoing regular selection process. In our view, the
Administration has been.laygeliy responsible for the prevailing unfortunate
scenario. It may be true that the Administration or Panchayats in their
anxiety to give some solace to a large number of unemployed people might
have engaged these applicants on casual basis. Undoubtedly, their services
were required in various Departments or Works as otherwise many of the
essential services would not have been in operation. Because of the
peculiar geographical nature of the tiny islands and also the scarcity of job
opportunities, the islanders are destined to face this rigmarole without any
demur or protest. These people cannot aspire to get employment in the
mainland also. The predicament of the islanders is understandable.
However, going by the catena of decisions referred to above, it cannot be
held that the applicants are entitled to get their services regularized It has
been repcatedly held by the Apex Court that there Is no room for any
sympathy for such casual labourers even ifthey have contmued in service

for a large number of years.

33. But, in our view, the Administration has to necessarily give adequate
consideration to those employees who have been working on casual basis
for more than a decade or two. Similarly, the plight of those employees
who have been working on casual basis for the last 5 to 10 years is also

equélly pitiable. These employees, in our view, are entitled to get the
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benefit of relaxation in age and other essential qualifications to the extent
possible when fresh recruitments'am’being made. It shall be ensured by the
Administration that the entite process of engagement of employees on casual
basis (if it becomes extremely- essential and unavoidable) is streamlmed S0
as to avoid unnecessary legal complications in future. Appropnate
guidelines/regulations can be formulated for engagement of casual
employees in the projects (either seasonal or otherwise) that may be
implemented in the island.

34. We refrain from issuing any other directions since, in our view, it
falls within the domain of the Administration. However, the Administration
shall address the issue relating to all :thesc.c'mployees. who have been toiling
for 'years together on casual basis, with uimost compassion, and give them
the benefit of relaxation in age, educational qualifications etc. while making

regular recruitment.

35..  Original Application Nos. 212, 266, 268, 299, 325, 347, 354,366,
372, 380, 488, 499, 509 & 1225 of 2013 are disposed of with above

directions.

36. As regards other Original Aﬁplications, where engagements were made
by Panchayats, it is held that this Tribunal does not have jurisdiction to
entertain them. It will be open to the applicants to approach appropriate
judicial forum for redressal of their grievances. These Original Apphcatnons‘
are, therefore, dismissed.

37, The interim ordegs in force as on today shall remain extznded tlll

April 4,2014. !

Sai_ _ sdl

K.GEORGE JOSEPH | ’ JUSTICE A.K.BASHEER
ADMINISTRATIVE MEMBER JUDICIAL MEMBER
aa * GERTIFIED mur cupy

R Y V7 S

Section Officer {Judl}




